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1, Original Aplicati0fl No. L/ 

ise :ejtjon Fbo. _ 
Contempt 	tjtiOfl No. 

4 RevieI .pplicati0fl 

Applecant(S)_.LL_ — VS 	rLcLf India & Ors 

Advocate for the Aop1icant(S) 

Advocat for the Rosoofldat(S) 
--------------------- 

1 4 

NOS?0f the Registry 
	)ato 	r of -,G ha TriIunal 

12.2.07. 	Post the mafter on 13.2.07. 

This ppicaion ; :n forn 
is 	 Vice-Chairman 

- 	

. 	 Im 

Post the mter on 14.2.07. 

Vice-Chairman 	'.4. 

I 

The Applicant who was working as 

*'

Ork Sarkar in Arunachal Pradesh was inter 

circle transfer to Jharkhand alongwith 14 

of vide Annexure-C order. According to 
hii, transfers with regard to the other 14 

employees were made effective and he has 

Contd.P/2 

- 

0  - Y  . 	. 	
13.2.07 

Dy. Rcgstrar 

~ 	 _w ih 

14.2.2007 

- 	 5- 	
- 



5) 

Contd.. 	 S 

14 2 2007 
been singled out as his orderof transfer 

was cancelled vide Annexure-D order 

dated 9 12 2006 lhereafter, on 29.1 7 2007,  

he has been again transferred to Yusum 

( 'Village, Jang vide Annexure-E order in 

which it is directed that the Applicant has 

to substitute Sri A. N. .Pandey, W/C Khalasi 

who is to be relieved for joining at Maithan 

The said order is impugned in this 0 A 

/  Heard Mr ,  B Malakar, learned counsel 
S 	 •' 	 ¶ 	

,• 	
5. 	 •5./ 	 •c 	

- 	 - 

5.,. 	 the Applicant. 'Ms. U. Das, learned 

Addi C G S C sought for time to obtait 

i-nstructionin the matter. Let it be done. 

jbJ 	 yt 	 - 	Post the case on 28.3.2007: In the 

' 	 .. 	meantime. the 'operation of Annéxure-E 

order dated 29 01 2007 is stayed and it is 

'.further directed that the Applicant -wills be clus 
• 	•. 	 • 	ermitted to continue to work at 

• S 	 • 	 S  • • 	 Division Sang till the next dät 	-. 

- 	 - 	 - 	

-' 

/ 	Vice-chairman 
/bb/ 	 I  

12307 	post the ftatter on 

Member 	 vic e-chajrinan 

3-01 

- 

28.3 2007 	Post on 10.4.2007.  
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Vice-Chainnan 
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9.507 	Counsel for the applicant hasuhrnitted 
that.. he want$, to file additienal 	Jfidavit.. 
and he prays  tor time. Let the ce be 

9 Anor  on ,24.507. Rp t5 are at 
liberty to file written s atent 

k) I7 	kt. I  

in S 

24.5.07. Counsel for the applicant has filed 
additional affidavit, Counsel for the 
respondents wanted time to file written. 

statement. Considering issue involve I am 

of the view that the applicant has to be 

admitted. 

Application is admitted. Issue 

notice on the respondents. Post the matter 

on25i.07. 

• 	. 	 Vice-Chairman 
IM 

tO6 4 
25.6.07. 	At the request of learned counsel for 

• 	 the respondents four weeks time is 

granted to file written statement. 	Post 

th.ethatter on 25.7.07. 

Vice-Chairman 
• 	 . 	 Tm 

' 	 25707 	Written statement las l)een flied, 
Let it brought on record. Lier1yis.given to 

the applicant to file.rejoider if: any. Post 
thematteronl3gU7. 

Vice-Chairman 
lm 
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11.9.07 	Counsel for the responclelu nsa prayeu br um IULU 

written statement. Let it be done. Post the matter on 1.10.07. 

Counselfor the respondents has submitted that as per interim 

order the applicant is continuing in service. 

Vice-hainnan 

Reply flied by the Respondents r to-da 

	

Mter 	 ~56g of the copy of the reply counsel for the 
4pplicánt;seeks more time for filing rejoinder. 

	

/ 	Call this matter on 8.11.07 for final 

hearing. Rejoinder, if any, be filed by 5th  November,9- 

H A H. 
Call this matter on gth  November, 2007. 

<anMah:) 
ibeiA)M 	 Vice-Chairman. 

01.10.07.' 

.)- 
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V 
	eck. 

VrTT 

hn 
.-L 
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'(D.'A. 39/2007) 

08.11.2007 	Rejoinder has not been filed. 

Mr. B. Malakar, learned counsel for the 

Applicant will file the rejoinder during the 

course of the day. 
Call this matteron 30.11.2007. 

Member(A) 

Lw 

Ii 

Judgment pronounced in open 

Go 	 learned 

counsel t&iie ?ht 	Ptha is 

L)asjisrith Nk1r 	Counsel 

appearing for the Urn of lndi.JfJ¼. 

eang-ee4ed. 

(Khushirafll) 	-. -• 

Memher(A) - 	 . ., oT7 

(Khus 
Memher(A 

a 

05.12.2007 N Judgment pronounced in open 

CQuT>ept in. separate sheets. 

Thi\ OriaJpplication is 

dismissed. No 	to costs. 

Lw 	. 	. . 
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30.11.07 	Heath' 	Mr.8.Malakar, 	lea±red' 

counsel appearing for the Applicant nd 

Ms.U.Das, leanied Addi. Standing Counsel 
- ..... apeang for the Union of 1ndia Hewing 

'concluded. Judgment reserved. 

(Khushiram) 
Memher(A)' 

hn 

	

05. 12.r2007 	Judgment pronounced in open 

Court. Kept in separate sheets. 

This Original Application is 

'dismissed. No order as to costs. 

I. 

• 	 . 	. 	. .(Khishiram) 
Memher(A) 

Liii 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATJ BENCH 
/ 

Original Application No.39/2007• (With H • P. 27/0 7 ) 

DATE OF DECISION: 05-12-2007 

Sri Bhagwan Lal Prasad Gupta 
Applicant/s 

Mr B. .Malakar 	 0 

.......................................Advocate for the 
Applicanj 

-Versus- 	 f 
Union of India & Ors. 

............................................. ........................... Respondent/s 

Miss U. Das, AddI.C.G.S.C. 
.......................................................... ..  ................. Advocate for the 

Respondent/s 

CORAM 

THE HOW13LE MR KHUSHtRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to see 
the judgment? 	 YesjNO 

Whether to be referred to the Reporter or not? 	ye7No 

Whether their Lordships wish to see the fair copy of the 
judgment? 	 0 	 Yes7No. 

/0 

Mämber(A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATJ BENCH 

Original Application No.39 of 2007. 
( M .P. 27/07) 

Date of Order : Thi the 5th Day of December, 2007. 

THE HON'BLE MR KH SHIRAM. ADMINISTRATIVE MEMBER 

Shri Bhagwan Lal Prasad Gupta, 	 - 
Son of Sri Khobhrj Sah, 
Work Sarkar Grade-i. 
NEIC Div. III, CWC, Jang, Chiinpu. 
Itanagar A.P) 	 Applicant 

By Advocate Shri B. Malakax 

-Versus - 

The Chairman, 
Central Water Commission, 
Sewa Bhawan, R.K.Puram, 
New DeihFGG. 

The Secretary to the Govt. 
of India, Ministry of Water Resources, 
Shram Shakti Bhawai 
Rafi Marg, New Delhi-i. 

The Chief Engineer, 
Brahmaputra & Barak Basin Organisation, 
C.W.C. Jamir Mansion, 
Shilling- 14, Meghaiaya. 

Executive Engineer, NErn-m, CWC, Itanagar, 
Arunachal Pradesh. 	 .. . Respondents 

By Advocate Miss U. Das, AddLC.G.S.0 

ORDER 

KHUSHIRAM (MEMBER- 

The applicant was employed as Work Sarkar Grade-TI, 

NEIC Division III, CWC, ,Jang Chimpu, Itanagar, Arunachaj Pradesh. 

___ 	
0 
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He was promoted to Work Sarkar Gr. I on 13.3.1976 and was 

transferred to NEID Division Shillong and posted at hnphal and then 

to Tipaimukh, Silchar and Jang in Arunachal Pradesh, where he is 

continuing on the strength of the interim order passed by this Tribunal 

on 22.04.2002. He was again transferred to Jharkhand on 4.10.2006 

but the order was cancelled on 9.12.2006 and he was posted at 

Yusumgram vifiage on 29.1.2007 in Arunachal Pradesh. The applicant 

has been filing periodically cases against his harassment/transfer 

before this Tribunal. Initially he filed O.A.123/2002 on his transfer 

from Alipurduar to Jang in Arunachal Pradesh which was disposed of 

by order dated 28.03.2002 by giving direction to the applicant to make 

a representation or appeal before the authority narrating his 

grievances and the respondents were also directed to consider his 

grievances and pass necessary orders. Again in O.A.No.281/2002 the 

applicant challenged his transfer to Nyukcharong Investigation Sub 

Division I, CWC, Jang, Arunachal Pradesh from Alipurcluar. Since the 

matters relating to transfer normally are not subjected to judicial 

scrutiny his application was dismissed on 25.04.2003 with the 

observation that dismissal o the application, however, shall not 

preclude the applicant from making representation before the authority 

for consideration, of his case for posting him in some other suitable 

place and the respondents are also duty bound to consider the 

representation justly and fairly. 

2. 	In the instant application the cause of action was the 

transfer of the applicant from Nyukcharong hivestigation Sub Division, 
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CWC, Jang to Yusumgram GDS under same sub division on 29.1.2007. 

Earlier vide order dated 9.12.2006 his transfer dated 14.10.2006 to 

Balpahari Investigation Sub Division, CWC, Maithan (Jharkhand) 

from Jang was cancelled giving opportunity to applicant to complain' 

that he has been singled out for this harassment. He has sought the 

following reliefs 

"Order dated 14.10.2006 be given effect to and the 

orders dated 9.12.2006 regarding cancellation of 

transfer to Maithon (Jharkhand) and 29.1.2007 

transfer to Yusumgram from Jang (AP) be set aside 

and quashed'. 

The matter was considered by the Tribunal and by order dated 

14.2.2007 the operation of the order,  , 29.1.2006 was stayed with a 

direction to allow the applicant to continue to work at Nyakcharong 

Chu Investigation Sub Division)  Jang tifi the next date, which is 

continuing till now. 

3. 	In their written statement the Respondents have stated 

that work charged staff were required at the newly opened Balpahari 

Investigation Sub Division at Maithon, Dhanbad, Jharkhand. 

Therefore, Superintending Engineer, Shillong had, invited applications 

from work charged staff posted at various placed under the Divisions at 

Silehar, Aiaw1 and Itanagar. The applicant, in response to the above 

circular did not give any wi]lingness for getting bimse]f transferred to 

BISD, Maithon. Later.on after review of the works position,the transfer 

order of the applicant was cancelled on 9.12.2006. The applicant, was 
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transferred to Yusumgram village, GDS site. It has been stated that 

two Junior Engineers were posted at Jang. One is looking after the 

works of Junior Engineer, (Headquarters) and the other is looking after 

the drilling works. The applicant has withheld the information that in 

pursuance of the letter dated 29.1.2007 he had already been relieved of 

his duties with effect from 01.02.2007 and it has also been stated that 

the applicant has never approached any authority of Central Water 

Commission airing his grievances for which this OA has been filed. As 

such he has not exhausted the departmental remedies available to him. 

It was also stated that applicant does not have his family at Jang. As 

regards his request for transfer on ground of illness of his family 

members and self to Patna i.e. Bihar the same was forwarded to the 

authorities of CWC in Delhi but has not been acceded to. The circular 

issued for inviting applications for filling up posts in Maithon the 

applicant did not give any willingness for getting himself transferred to 

BISD, Maithon. Later on after review of the works position and the 

staff requirement his transfer to Maithon (Jharkhand) had to be 

cancelled on 09.12.2006. Respondent No.4 i.e. Executive Engineer, 

NEID -Ill, CWC, Itanagar, Arunachal Pradesh is the competent 

authority to transfer and posting the work charged staff within his 

jurisdication. As regards Applicant's contention that he has been 

reduced in the rank of a Khalasi, it has been stated that applicant will 

be Irsitein.chargebof  Yusurn village site once. Shri A.N,Pandey, is 

relieved who is a work charged Khalasi. The applicant has not 

exhausted the remedies available to CWC employees for redressal of 
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their grievances in the department. Hence the application should be 

dismissed. 

Mr B.Malakar, learned counsel appearing for the applicant 

stated that applicant has been harassed by the department for almost 

20 years and that's why he has been filing cases before the Tribunal 

and even in High Court. He argued for issue of direction to 

Respondents that if the applicant file a representation before the 

respondents, that will be considered sympathetically. Though no such 

request has been made in the O.A. 

Miss U. Das, learned AcIdl.C.G.S.0 appearing for the 

respondents submitted that transfer of the Govt. employee is a matter 

of routine and exigencies of service and as they are required to be 

posted at different places. As regards the application of the applicant 

for transfer to Maithon is concerned copy of the same has been enclosed 

with the rejoinder of the applicant. But there is no proof of the fact that 

this application has been duly submitted/or received by the competent 

authority. 

Tn the light of the foregoing rivaI contentions it is admitted 

that the applicant has been posted in the North East for a long time 

and has been keen for transfer outside the North East for which he 

might have applied for also though he has not been able to prove that 

he had submitted an application for transfer to Maithan .which could 

prove the mala fide of the authorities as regards cancellation of his 

single transfer on the basis that he had not applied for the same. If that 

was so why his name was included in the list of those transferred to 
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Maithan as the orders issued were based on applications called for the 

same. Aparently some mischief was played by some one to deprive him 

of an opportunity to get transfer out of North East Region. The 

statement of the Respondents (as far as the applicant having not 

applied for transfer to Jharkhand, therefore, he was singled out for 

cancellation of the transfer) does not appear to be correct. If the 

applicant had not applied for the transfer how his name figured in the 

transfer list initially, as the same was compiled on the basis of 

applications filed by various persons in response to the circular dated 

09.08.2006 issued by the Superintending Engineer, ShillonTg. The 

Respondents should have looked into the matter before ordering 

cancellation of applicant's transfer to Maithan. The allegation of the 

applicant regarding reduction in rank to that of Khalasi is not correct 

as he has not been redesignated as Khalasi and has retained his 

original designatioii. Moreover, regarding transfer the Apex Court has 

held in State of U.P. and another vs. Siya Ram and another, reported in 

(2004) 7 SCC 405 that "transfer is not only an incident of service, but a 

condition of service as well and is necessary in public interest and 

efficiency in public administration No Govt. servant or employee of a 

public undertaking has any legal right to be posted forever at any one 

particular place or place of his choice." It has also been held that 

"transfer unless shown to be mala fide or in violation of staturory 

provisions are not open to interference by court." 

7. 	In view of the above citations and the facts of this case 

there is no scope for interference in this matter and application being 
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unsustainable is hereby dismissed. However, by way of observation, the 

applicant can apply for redressal of his grievances with the 

departmental authorities who are not precluded from considering the 

request of the applicant sympathetically, keeping in view the fact that 

his earlier effort to get transfer out of North East Region to Maithan 

was apparently mischievously scuttled by the Respondents. 

There will be no order as to costs. 

Accordingly the M.P.27/07 also stands disposed of. 

(KHUSHIRAM) 
ADMINISTRATIVE MEMBER 

/p g/ 
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IN THE CENTRAL AEMINIS RATIVERrBOAL, 

GUWA1ATI BENCH : 	 ;pjqt 

p' s9foT 

An Application U/S 19 of the CAT Act,1985. 

REGISTRAR. 



IN THE COURT OF CTRAL ALINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAFIATI. 

O.A. No. 	/2007 

Bhagawan Lal Prassad Gupta. 

pplicant. 

- Vs - 

Union of India & Ors. 
Respondents. 

(Central Water Commission) 

I 	N D E X 

Sl.No. Particulars Page No. 

01. Application U/s 19 of the Act. I - 10 

02. Verification 11 

03. Annexure - A 12 

04. Annexure - Al 13- 	t 

05. Annexure - B 

06, Annexure - C 18 

07. Mnexure - D 19 

08. Annexure - E 20 

09. .Annexure - F 21 '2) 

Filed by - 

ah *1. 8-1- 

ADVOCATE 



IN THE CENTRAL At1'IINISTRATIVE TRBL!AL, 

GUW.AHATI BE'ICH : GUWAHATI. 

O.A. No. 	S ,9 	 /2007. 

Bhagawan Lal Prassad Gupta. 

Applicant. 
- Vs - 

Union of India & Ors. 

(Central Water Commission) 

Respondents. 

S Y N 0 PS .1 S 

The applicant vkiile working as Work Sarkar tenure in 

AruathaL P rade sh was given inter-circle trsferon being 

approved by the Chief Engineer. This transfer order was 

cancelled by the Respondent No.2 in case of the applicant alone. 

After cancellation, the applicant was again posted in far flung 

area of Arunacha]. Pradesh i.e. in Yusum Gram village enabling 

one Sri A.N.Pandey a W/S Khalasi to join at Balpari Sub-

Division, Jharkhand. 

The applicant has challenged the action of the Respon-

dent No.4 o without the 1owledge of the Respondent No.3 has 

cancelled the transfer Order to Jharkhand and reposted the 

applicant in more difficiat area equatthg his service to that 

of a Work charge Khalasi. 
-- 

Filed by - 

(~ ~Mt 
(G.B. Das ) 

Advocate. 

.•. 2 
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L I S T OF 	D A T E S 

23-7-75 : Appointed Work Sarkar-Il in Sikkim Dividion. 

13-3-76 : Promoted to Work Sarkar - I. 

25-7-81 : Transferred to N E I D DivIsion, Shillong and 

posted at Imphal. 

3-9-81 	: Transferred to Tipaimuith Sub-Division, 

24-3-82 : Transferred to Silchar. 

28-3-02 : Transferred to Jang in Arunachal Pradesh,. 

22-4-02 : C A T passed Order. 

25-4-03 : C A T passed Order. 

4- 10-06 : Inter-circle transfer to Jharkhand, 

9-12-06 : Transfer Order cancelled. 

29- 1-07 : Posted at Yusumgrn village. 

Filed by - 

0-4140, 

ADVOCATE.. 



IN THE CETRALI AliIIN I STRATIVE TRIBUiAL  

GUWAHATI BENCH : GUWAIATI 

0,A No. 	39 	/2007 

Shri Bhagwan Lal Prassad Gupta 

... Arplicant 

- Versus - 

The Union of India and Ors. 

Respondents. 

i.(I) Particulars of 	: Shri Bhagwan Lal Prassad Gupta 

the applicant 	son of Sri Khobhri Sah, 

Work Sarkar Grade-I, 

NEIC Div.III, CWC, Jang, Chimpu, 

Itanagar (A.P.). 

(II) Address for 	: Office of the Assistant Executive 

service of notice Engineer, NISD, CWC, Jang. 

2,(I) Particulars of the : 1. The Chairnan, 

respondents 	 Central. Water Commission, 

Sewa Bhawan, R.K. Puram, 

New Deihi-66. 

The Secretary, Ministry of 

Water Resoures, Shram Shakti 

Bhawan, Raft Marg, New Delhi-I. 

The Chief Engineer, 

Brabmaputra & Barak Basin 

Organisation, CWC, 

ShillongILl, Jamir Mansion. 

. . . 2 

£ 
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4. The Executive Engineer, 

MElD-Ill, CWC, Itanagar, 

Arunachal Pradesh. 

Office of the 	: As above. 

respondents 

Address for 	: As above. 

service of 

notices 

Particulars of the : (i) Transfer Order dtd. 14.10.06. 

order for which 	(ii) Order dtd. 9.12.06. 

the application 	(jii) Order dated 29. 1.07. 

is made 

3.(a) Interim order 	: Yes. 

Jurisdiction of 	: The applicant declares that the 

the Tribunal 	subject matter of the application 

is within the jurisdiction of this 

Tribunal. 

Limitation 	: The applicant further declares that 

the application is within the 

limitation prescribed under Section 

21 of the CAT Act, 1985. 

FACTS OF THE CASE : 

(i) 	That the applicant was appointed as Work Sarkar 

Grade-Il under the Central Water Commission and was 

posted at Gangtok (Sikkim) in the pay scale of Rs. 

110-3-131-180 plus other allowances as admissible under 

. •1 3 

&L- .i 
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the Rules. The appointment was issued vide letter No. 

LAP/PC/E-4/3798-3801 dtd. 23-7-75 by the Executive 

Engineer of Lower Lagyap Construction Division No.1. 

That the applicant joined in the post on 24-7-75 under 

the said Division and he served with the Commission 

with best ability and sincerêIy. Due to the professio-

nal competence and satisfactory service record, the 

petitioner was promoted as Work Sarkar Grade-I from 

13-3-75, the promotion Order issued on 11-3-75 vide 

letter No.LHPC/ADM/5/74/1422-23. The applicant worked 

there upto 25-7-81. The authorities on being satisfied 

with the work of the applicant, issued him a Certificate 

of ability and competence. 

That thereafter the applicant was transferred from 

Sikkim to Tipaimukh Investigation Circle of CWC Shillong 

vide letter No. LLP/DCM/E-29/5689-96, dated 25-7-81. On 

receipt of the said transfer Order, the applicant sub-

mitted an application on 27-7-81 before the Executive 

Engineer, Sikkim Division wherein he stated that since 

he was living with his family at.Sikkim, he may be 

granted 10 day& time for making reservation etc. but 

that was not considered. However, the applicant reported 

for his duties before the Superintending Engineer, 

Tipaimukh Investigation Circle, No.1, Shillong on 

17-8-81 who in turn directed the applicant to report 

to the Executive Engineer of the Division at Imphal. 

This order was issued verbally. There being no order in 

writing. However, the applicant joined at Imphal on 

20-8-81. 
S • S 

I 
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That on 3-9-81, the Executive Engineer CWC Division, 

Imphal again transferred the applicant to Tipaimukh 

Investigation Sub-!Division No.2 which is about 215 

Kilometers away from Imphal. The applicant joined there 

on 7-981 and worked there up to 8-11-81 wherefrom, he 

was again transferred to Imphal on a verbal Order on 

16-11-81 and accordingly he joined at Imph&. on 19-11-81 

on the request of the Executive Engineer. The verbal 

Order was written on 16-11-81. The applicant had worked 

there till 30-4-82. 

That the applicant begs to state that he was again 

transferred to Silchar on 24-3-82. On being so trans-

ferred, the applicant submitted a representation on 

29-3-82 before the Si.erintending Engineer, Silchar 

through the Executive Engineer, Imphal where he had 

stated that he might be retained at Imphal as he was 

staying there with his family and frequent transfer has 

caused immense hardship to him as he had two School 

going children which was not considered and was released 

from Imphal on 30-3-82 with a direction to report to 

the Assistant Engineer, Tipaimuith Investigation Sub-

Division ixider Silchar Division. And accordingly, the 

applicant joined at Silchar on 11-3-82. 

That the applicant begs to state that while he was 

working at Silchar, the Assistant Engineer, Tipaimukh 

Sub-Division directed the applicant by a wireless 

message issued on 14-5-82 directing the applicant to 

join at Tuivalchuwa site, the applicant accordingly 

•.. 5 

#;./_-' '1 	2h- 
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went there and found that 'the new site at Tuival-

chuwa was yet to be opened. The applicant had trave-

lled a distance of 150 Kilometers through jungle and 

came back to Silchar again and reported on 29-6-82. 

On 29-6-82, the applicant was again directed to move 

at Tu.ivalchuwa site. at Mizoram. The applicant who was 

residing at Silchar with his family and School going 

children faced severe hax'dship as he could not make 

any  arrangement for his family and he accordingly 

informed the Executive Engineer about the matter. 

There was, however, no consideration XXU to his 

prayer made before the Executive Engineer and he was 

informed that the Tuivaichuwa site was already closed 

and therefore, he was again directed to report for 

duty at Khakan. Gause and Discharge site on 26-2-83. The 

applicant went, to Khakan and there too, he found that 

the site, was yet to be opened atKhakan. 

(vii) That the applicant begs to state that it is the 

convention to all Government departments that frequent 

transfer should not take place and the QffiCer/Staff 

should remain at the place of posting at least for 

3 (three) years unless officer/staff is promoted or 

posted elsewhere. But the applicant has been transfe-

rred to a number of time which is clear violation of 

the prevailing convention. Regarding transfer to 

technical and non-technical staff and work charged 

staff, CWC department vide order No.17(50)/81-P-1955 

dated 10-11-55, it was desired that the individual 

- cannot be posted to far from of places away from the 

... 6 
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home station and the transfer should be ordered during 

the month of April and Juie after the exination of 

children so that no difficulty is encountered by the 

official/staff in enrollment of their children at the new 

places of their posting. On the basis of the above noti-

fication, the case of the applicant was not considered and 

he was subjected to transfer at any time according to 

the will of the off icer. The Chairman., 'CWC department 

vide its letter dated 22-2-83 informed the applicant that 

the matter for consideration of his case for transfer 

would be considered soon, but till date nothing has 

happened. 

That the applicant begs to state that while he was working 

in Manas Santosh Teesta Link Canal Sub-Division at Alipur-

duar he was transferred vide order dated 28 -3 -2002 to 

Jang in Arunachal Pradesh, since Jang was an interior 

hilly area at high attitude  and since the applicant was 

medically unfit he made a plea before the authatity for 

modification of his transfer to: some other place. TheY 

authority even after a direction by this Tribunal inO.A, 

123/2002 on 22-4-02 did not consider the case. 

That Vhen his case was not considered, the applicant again 

agitated before the Tribunal in 0 A. 281/2002 and the 

Tribunal vide order dated 25-4-03 although dismissed 

the application issued a directIon to make a representa-

tion leaving the sane for considerationby the authority. 

On this basis, however, the applicant, who was posted at 

the China Bridge site a site of hilly terrain ws brought 
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back to Jang and was given official works. 

Copies of order in 0.A.123/02 and 0.A. 281/02 

are annexed hereto and marked as Annexur-A 

and A1. 

That while the applicant was working there. at J ang, he 

made an appeal before authority on 15-1-2003 which was 

forwarded by the Executive Engineer vide his letter dated 

4-7-03 to the Respondent No.3 for inter circle transfer 

of the applicant. 

A copy of the forwarding letter is annexed 

hereto and marked Annexure - B. 

That the applicant begs to state that the authority vide 

order dated 14-10-2006 issued, an inter circle transfer 
UAO 

order of 15 staff, ,were transferred to newly started 

Balpari Investigation Sub-Division from Kunclil Investi- 

gation Sub-Division with the approval of the Chief 

Engineer, Brahmaputra & Barak Basin Organisation, CWC, 

Shillong. 

A copy of the transfer order is annexed 

hereto and marked Axmexure - C. 

That on receipt of the transfer order, the applicant 

was ready and willing to go Jharkhand but there was some 

delay in his release. The applicant applied 'or1eave and 

TTA. 

...8 
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That the applicant was stxt and surprise when he was 

given a copy of order dated 9. 12.06 whereby the transfer 

of the applicant alone was cancelled. 

A copy of the cancellatii order is 

annexed hereto and marked Annexure-D. 

That thereafter, the applicant was posted at Yusumgrn 

GS]) site which was under Nyuksarang Investigation Sub-

Division, a place more difficult than China Bridge. 

A copy of the posting order is annexed 

hereto and marked Annexure - E. 

That The applicant begs to state that the order dated 

14-10-06 was issued as per Order of the Respondent No.3 

-- 	whereas the cancellation Order was issued by the Res- 

pondent No.4. When the Respondent No.4 is without autho-

rity to effect an inter-circle transfer order he at the 

sane time is without jurisdiction to cancell/modify 

the order issued by. the competent authority. The Order 

dated 9-12-06 and 29-1-07 are punnitive in nature so far 

the applicant is concerned. The orders are passed mala-

fide and in public interest. 

That the order dated 29-1-07 is not in exigencies of 

service neither the se is in public interest. The 

guidelines issued by the authority donot envisage posting 

of WS-1 in such place. 

..• 9 
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As per Guidelines - 

G & D Site : 

Provision for posting a WS-1 is there where there is no JE. 

there is,at the present site, a JE is already working there. 

Construction Material Survey( Sp  21ing &handling) : 

WS - I - 1.overall supervision and permeability test. 

Preparation of Naps & records : 

1S 	I - 1. To assist in date completion, preparation of 

Drawings etc. for project report. 

From the above, it is quite clear that the applicant 

cannot be posted at the G & D site in violation of the 

guidelines. 	 _ 
A t2cP4 -L-' LC  

A cicw— - 

(xvii) That the malafide  intention of the Respondent No.4 is 

clear when in Order dated 29-1-07 endorsement has been 

made to the J1or Engineer, Nyuksarang Investigation 

Sub-Division directing him that soon after joining of 

the applicant at Yusuin Grain one work-charge Khaläsi viz. 

Sri A.N. Pandey be released enabling him to join Balpa-' 

hari investigation Sub-Division, Maithan. This means 

that an WS-1 has been equated to a Khalasi and an Order 

issued by the Chief Engineer has been modified/varied 

by the Executive Engineer without the forner's 1owledge. 

Even,no endorsement Is there in the orders referred. 

(i) The applicant prays that the order dated 14-10-06 
b& 
haz given effect to and the orders dated. 9. 12.06 and 

29-1-07 be set aside and quashed. 

... 10 

£,Lt 
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Pending disposal of the application the order 

dated 9.12.06 and 29.1.07 may be stayed.. 

REMEDY 

The applicant declares that he has expressed 

his grievance before Respondent No.4 but no 

effect. 

LEGAL GR0UTD : 

The case of the applicant is covered by the 

rules and guidelines issued by his department 

with regard to his transfer inter-circle. There 

is no reason to exclude the applicant from the 

purview of the order. The Respondent No.4 is 

without jurisdiction to cancell/modify and re-

issue another transfer order in violation of the 

rules and guidelines. 

io 	cjiPO - 

... •VERIFICATI 	... P/Il 
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VERIFICATION 

I t  Shri Bhagawan Lal Prassad Gupta, the applicant of 

the above application do hereby verify that the statements 

made in Paragraphs - 1, 2, 3, 4, 5, 6 (i, ii, iii, iv, v, vi, 

vii, viii, ix, xii, xv, xvi, xvii) are true to my imowledge and 

thoze made in paragraphs - 6 (x, xi, xiii, xiv) being the 

matters of records are true to my information which I believe 

to be true and the rest are my humble submission before this 
i• cn-ic 

Honble zrti+. 

Guwiati. 

Date : '2O 
	 US I G N A T U R E. 
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Notes of the igistri 	Date 	ORDER OF TE 

	

22.4.02 	By this application the applicant 

aeaai Led the office order No. NEID-1II/ 

Admn-5/145260 dated 28.3.2002 trensfe-

rring the applicant from MSTLC Inv.Sub 

Divn-I, CUC. AliprdUSr to Jang in Arjna-

chal Prade*h.The applicant contended 

that the impugned order i5 contrary to 

,- 
7 	. 	. 	the policy guldelinea o r the t rune far. 

JL 

. 	. Heard Mr. 8.Malakar, learned counsel 

for the applicant and also Mr.4.Deb Roy, 

learned Sr. .C.G.S.C. for the RpondGflt3. 

at 1erith. 

Upon hearing learned counsel for 

theparties, I am of the view that ends 

of justice will be met if a direction 1$ 

given to the applicant to make a roprose-
ntation or appeal before the authority 

- 
narrating his girntaflCBS within two weeks 

from today. It such roprosentatipfl is 

ada by. jhp. applicant within the a fors- 

 said period the respondents shall n.j ny 

iP 	ktLLV 	and sympathically consider his grievance8 

and pass necessary order. The learned 

• 	
0 SI4# 

	

ç 	
couna 01 fir the rue pondenta stated that 

the applicant has already beon released. 

- 	-• 	Uu.t threlea3e, however, shall not 

-. --J I() 	 . 	
preclude the tepondOnt3 to consider the 

case of the applicant 88 per law. 

	

0 	
With the observation made above 

the & ,pplication is disposed of. No order 

- . as to costS. 

C) 

	

C.67 	(0 	t'7l. L ' 	(• 

	VICE 

ct 
f 	At4'( 	.Ck'4 	

(. 
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I 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.281 of 2002 

Date of decision: This the 25th day of April 2003 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Bhgwan Lal Prasad Gupta 
Work Sarkar Grade I, 
M'STLC Sub- Division I/Cwc, 
Alipurduar. 	 Applicant 
By Advocates Mr B. Malakar and Mr R. Das. 

— versus — 

The Union of India, represented by the 
Superintending Engineer, 
CWC/NEIJJ Circle, 
Shillong. 
The Executive Engineer, 
NEID-II/CWC, 

:.Itanaga 	
Respondents " 	

ByAdvocate Mr B C Pathak, Addi C G S C 
$4s  

'\ 
f 	( 

r 
\'\ 

0 R D E R (oRAL) i 	:--- 	 —----- 	 - 
\ 	.\\ •• 

CiOWDHiJRy. J. (V.C.) 

By 	order 	dated 	28.3.2002 	the 	applicant, 	a 

Workcharged Staff belonging to the North Eastern 

Investigation Division NO.111, Central Water Commission 

was transferred to Nyukcharong Investigation Sub - Division 

'I, Central Water Commission, Jang, Arunacha]. Pradesh from 

I1STLC Investigation Sub-Division i, Central Wat er 

Commission, 	Alipurduar. 	The applicant assailed 	the 

legitimacy of the order before this Bench. By Judgment 

and Order dated 22.4.2002 in O.A.No.123 of 2002, 

application was disposed of directing the applicant to 

make a representation/appeal before the authority within 

.1 
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': 

: 	2 	: 

4 
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the time specitied with the turther direction to the 

authority to consider the same sympatheticallY,. The 

applicant accordinglY submitted his representation dated. 

3.5.2002 for modification of the transfer order. The 

authority on receipt of the same intimated that the 

representation of the applicant was not received by the 

authority within the time stipulated by the Tribual. It 

was also .
mentioned that due to administrative exigencies 

and convenience his request could not be acceded to. 

Hence this application que stioning the legitimacY of the 

action of the respondents. 
ed the case and submitted 

2. The respondents contest  

their written statement denying and di
s puting the claim 

i Ofthppl1cant  
have heard Mr B. Malakar, learned counsel for 

(I t h e applicant and also Mr B.C. pathak, learned Addl. 

appearing on behalf of 	
t 

the respOfldent 	Mr 
.\ 

Ma1aka contended that the respondents while passing he 

impugned order missed the contents of th,e order passed by 

the ' Tribunal and the respondent authority put more 
of the order it 

emphasis on the form. From the tenor  

t the Executive Engineer was 5eemingly 
seemed tha  
concerned with the stipulation given by the TribU alI 

but, at th same time the or
wed that the der also sho 

ant's prayer on merit 
authority lso considered the applic  

ad therefore the respondent authoritY r 
n 	

efused to accede 

to the r.queSt for modification of the transfer order. 

ThereOre1 the order cannot be flawed on that account. 

\ 	

The learned counsel for the applicant also 
m entioned the 

casea of some of the 
0charged employees whose cases 

were ........ 

	

--A,  ./i 	- 	- 

.. 	.. 	. 	. 	. 	, 	. _ 
- 	 ,' 
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were favourably disposed of and posted them accordingly 

on receipt of representations from the Workcharged 

Khalasjs. Mr B.C. Pathak, learned Addi. C.G.S.C., stated 

that on some good ground, no doubt such actions were 

taken at the interterence of the higher authorities. Mr 

Pathak submitted that no illegality, as such was 

discerniblej.n such move. 

4. 	Admittedly, transfer and posting is within the 

domain of the authority. The authority is within its 

jurisdiction to transfer and post its employee, keeping 

in mind ,  the administrative convenience and exigencies of 

service. Needless to state that 'the employer is also 

competent to allay the grievance of the employee keeping 

in mind public interest and the '  business of 

administration 	' 

On consideration of the matter as a whole, no 

ty,as such is disc€rnible for interference by 

- 

6. 	application is accordingly dismissed. 	The 

dismissal of the application, however, shall not preclude 

Capplicant from making representation before the 

authority for consideration of his case for posting him 

in some other suitable place. If such representations are 

presented to the appropriate authority by the applicant', 

the concerned authority in that event shall be 'duty bound 

to consider the ,  representation, justly and fairly and 

appreciatively respond to such appeal with comiseratjon. 

No order as to costs. 

rR U E Cot ' 	 -WVICE CHjURN,N 

C.A. ;;;:;; 	\Ct/ 
, .C) 
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1T1T TUtR 
GOVERNPbIENT OF INDIA 

31f 
CIENTRAL WATER COMMISSION 

N E lNVISi'L(A1ION fltVISU)N—IIt, L1ANA(A1& 

II 	 2O L -  Li 

;3T9UT 3TfllRFfr, 
c1 ' 	 c? 3PTtJT 	, 

tl1 diftUTz1i1T, 
iie1Il-793014 (l1Rr) 

Sub: 	Inter-Circle transfer : OA No.281/2002 filed by Shii .B.L,P. Gupta, W/C Work 
Sarkar Or.! V/s Union of india and others - implementation of Order passed by 
1-lon'blc CAT on 25/4/2003. 

Sir, 
In coiilnuiation of this otlice fetter no. Nlil 1)-Il 1/Adin- I 25/2002/I 828-29 date( 

11 .6.2003 on the above cited subject and to state that in response of order passc(l by the 
Hon'ble CAT on 25/4/2003 in aforesaid GA, Shri B.L.P. Gupta, W/C Works Saikar Or.l has 
submitted a representation dated 11.6.2003 for his posting at a suitable place convenient for 
his health and medical treatment. A copy of his representation dated 11 .6.2003 is enclosed 
herewith for your ready reference and perusal l)IeasC. 

2. 	Shri B.L.P. Gupta, W/C Work Sarkar Gr.I was transferred from MSTLC1SD - 1, 
CWC, Alipurduar (WB) to Nyukcharong mv. Sub Divn, CWC, Jang with other persons vide 
this office order no. NEID-111/Adm-5/1452-60 dated 28.3.2003 on public interest and joined 
his duty under NISD, Jangon I 1.5.2002. He has tiled the case in the flon'ble CAT, Guwahati 
Bench unde, OA No.123/02 (MP No.63/02) sought relief for stay of transfer order on the 

ground of illness f' h.i' fhinily members, self etc. The I-Ion'ble CAT, Guwahati Bench has 
dehiVClC(l judgenient in OA No. 123/02 oi 22.4.02 with direction to petitioner to niake a 
rel)IesentatR)II or appeal I,c(oie the authority narrating his grievances within two week from 
the date of judgm eent. l :) etit,jI1cr has failed to make representation within stipulated period. 
Howcvcr, his request for modification of transfer order dt. 28.3.2002 has been considered 
sympathetically and because of administraii've exigencies and works requirement at site under 
NISD, CWC, Jang his request could not be acceded to and oflicial concerned was informed 
accordingly. Shri Gupta has again made a representation dated 2 1.5.2002 for his retention at 
Alipurduar (WB) or considered his request for transfer/posting him at any CWC office which 
is located in Bihar. lii this connection this office letter no. NEII)-11I/Adm-125/ 2002/2993-95 
dated 2 1.6.2002 may be reforied to. 

All ci joining duty under N IS!), .laug Shri Cupta has Sul)iliittCd a iCI)1CSCiitatIOfl fbi 
his posting in NISD, Jang on ground that he is a chronic heart patient. H i s representation was 
forwarded to Circle office vide this office letter no. NEID-EI1/WC/1 317-138/693 dated 
21.11.2002. Reply is still awaited. 

i-ii.i, [ir, 	,ilR__791111(r0 3 l0iri 	1 1  () 13ox-144, Chiinpti, Ii 	ir-791 111 (Aiunacli;iI Piadesh 

Ceitwa(cr, iIaujpr, 1iil/ux 0360-203i 1 0, ic/c 1)36(1-203412, c;wzil : cxctiewefr4saiielm1-110.iU 
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Subsequently, Shri Gupta has again tiled t case in the Hon'ble CAl' (iuwahati 
Bench under OANo. 281/02 and has sought relief that the transfer order dated 28.3 .2002 may 
not be given effect and that the same may be reversed or modified and any other relief which 
the Tribunal may be pleased to grant. The Hoii'ble CAT, Guwakati Bench has disimssed the 
application vide their order dated 25.4.2003. 

flOJi'blC CA'l', Guwahati 13ench has flrther made the observation that the 
dismissa{ of application, however, shall not preclude the applicant from making representation 
before the authority for eonsRlerat ion of his case fhr )osting him in some oilier suitable place. 
If such representations are presented to the appropriate authority by the applicant, the 
concerned authority in that event shall be duty bond to consider the representation justly and 
fairly and appreciatively respond to such appeal with consideration. 

in view of the above, it is stated that his request has been considered 
syiiipathctieally for posting iii oilier sites within the jurisdiction of this Division but at present 
his request for posting at some other place within the jurisdiction of this division cannot be 
acceded to owing 1:0 administrative cigencies and requirement of work. However, it i 

lijithici siaid that Shi I 11,1 P. (mptt has applied Iw his posting/transfer to i3urlmi (lanclak Sub-
Division, CWC, Muzall'arpur (Bihar) under LGB Division, CWC, Patna or any ofhices o! 
CWC which is located in Bihar or under Lucknow Division vide his application dated 
16. 10.2002 (copy enclosed), ills alpia1ion alongwilh others was forwarded tO you vide this 
office letter no. NEID- Eli/Mm-S/Vol. XV/2002/688-9 1 dated 21.1 1 .2002 and subsequently 
forwarded to the Director, RMCD, CWC, New Delhi vide your letter Nd. 
NElC/2053/Cas(iah/2002/4 0 -('i dated 3.12.2002. 

In view of the above facts and CWC No. .B-12020/2/2003-E-X11 dt 15th Jan 2003 
it is requested that. rcj:>rcsentation of Shri Gupta may be taken up with CWC(Hqrs) for his 
inter-Circle transfer out of the North Eastern 1mw Circle Unit. 

	

L 	 / 
J 
	 ( 

3T111\ 3T11RP1T 

1 ( 
:v' 	

1. 	 lt' 	 111I 	1R1 	3ll?.ft', 	ii'i 

	

f—lV/387 fi 	11.6.03 - 	1 	II 

/ 

ON 

	

c). 1 1. 1 't. 	lJ,1i, 	't1.iI. 	I11 	iëT1 	1-1 	LkI 	IIll 	i1'iu, 	L1.II,'LSt, 

	

PTT, '3PT 	I 

( 	jkT1) 

	

t3 
	 3_ &F. 

Chimpu, ltaiiagar-791 111 (Aninaphal Pradesh) 

., 	Grain : Ccntwatcr, 	ar, Teleflix: 0360-203510, ic/c : 0360-203412, email cxcncwc@SailChUfltCt.i 11  
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TTI RT3T 
VIINMI'NI UI JNI)IA 

'W JRT 
n,'14' I4 	 CENTRAL WAl ER COMMISSION 

T—1 	UJ T1u—ffl 
NE INVESTIGATION DIVISION—Ill, ITANACAR 

III,/ txm  

3 PTfPT 

I, 
•1 	I ö2n; 

In pursuance to•C hiefInginecr, Brabmaputra & Barak Basin Organisation, CWC, 
Shiliong office order no. 2(4)/2006-BBB/34 12-27 dated 29.08.06 vidc which approval for shifting of 
the iiQr of Kundil Investigation Sub Divu, CWC, from Chapakhowa, Distt-Tinsukia (Assarn) to 
Maithan, Disit Dhanbad, Jharkliand and renamed as Balpahari Investigation Sub Division for under 
taking the works of Survey & Investigation of Baipahari Darn Project was conveyed, the following 

WIC s taff working under North Eastern mv Divu-IU, Itanagar are hereby transferred to Balpaliari 
Darn Project under Balpahari Investigation Sub Division Maiihan with immediate effect in public 

SI, No. 	''4amc 
interest.  

aiid I)esignation Present place o fj 	s0i Further placc of,  

................ 

 
S/Shri 
Manik Dulta, Mccli Gr.1 Kundii mv Sub Divu, Balpahari Darn Projeci 

Chapakhowa (Assam) under Baipahari, mv 
Sub Divu, Maithan 

(Jharkhand) 

 R.K. Singh, W/C Khaiasi -do- -(10- 

 I.I.L. Kakoti. W/C Kjalasi -do- -do- 

 R.K. 13arrnn, W/C Khalasi -do- . 	-do- 

 Mahciidra Sharma, W/C lKhaiasi -do- -do- 

 D.C. Nath, WIC Khaiasi -do- -do- 

S.U. 3abhuiya, W/C Khalasi -do- -do- 

13.L P 	(i 	)ta \VIS (Jr.1 liw Sub ,,, 'ukcharong -do- 

9. A.N. Pandey, W/C Khalasi -do- -do- 

to. S. K. Chakraborty, W/S-iiI MSTL('ISI)-1, -do- 
Ailpurduar (WU) 

 J. Cliakraborty, WIC Khalasi -do- -do- 

 G.K. Dutta, W/CKhaJasi -do- -do- 

Ll. R,13. Monger. W/C Khalasi 	. -do- -do- 
-do- 

14. N.R. Das,.W/C Khalasi NEII)-111, itanagar (AP) 

15, L)i1p Das, W/C Kh alasi --___- 	—I_____  
-do- 

—i_ 
-do- 
- 

• 	. . . 

	 Exec2Engi± 

Cops' for iufGrmatioli to - 
'1h.. Superintend ng Liiginr Norti Iiatcrn lnv Circle, CWC, Shillong. 
'Ihe Superiutcnding Engincci (Cooid ), 011ice of the.Chief Engineer, Brahrnaputra & 
I3arak l3asin Organisation, CWC, Shillong. 
the Assistant kxcctiti ye I ngir1eci (1 lQr), N Fl 1)-Ill, CWC, Itanagar. 

'I. 	. Ilie Assistant I .xceiit I ye I ngiucer, NI Sub 1)ivn, CWC, Jang. 
'Fhc Assistant Lngiiiccr, MS'ILC lD-I, CWC, Alipurduar. 
The Assistant Ingiiiecr, KI Sub I)ivn, CWC, Chapakhowa. 
'Ihe Jr Enginer(I IQr)/Accounts Bianch/Drawing Branch, NEID-Ill, CWC, Itanagar. 
Pcrsoa concerned. 

Gram 

......................... 

NI-144. t' 	41.i'N-f91 11 i('IIu 	I' () Itox- 144. Chimpu, It uiiag&u_7t) liii (Arunnchul 1'.kudesh) 

Ccii(w(er. l(an8gar let 1,x: 0360-220.15 in Thi: (1116(1-2203412 L'nunl: cxci%cwe(6)sananIC1 .ifl 

I 

AN 
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GOVERNMENT OF INDIA 
izT ifI 31r?r 	 idfl H 	 . • CENTRAL WATER COMMISSION 

3R t 	PfU1 
N F INVESTIGATION DIVISION—Ill, ITANAGAR 

7.3 TUU2T1b — 5 / 	 - 	 Tb 	/ 2006 

i1kfT 31 -1LI 

l owlkvf 	i; 	l;J ) lyIfl 	Ill 	It 	'U,'l. IiI/Ult., V q l'W, X V11114, 003 26 
14 / 10/2006 	Fr iii 1 1?_1I 	) 	L;LLr;, ii 	 —i 	i 	n;iiur 

lHI'T 	IT_ 1iJl 	 jj'j 	I'L 3I 1UHhJT 4•I 	fttfE) 31!J U I 
~Jd o jjii 	1);11 .iuit 	I 

2-4:- 
3!11Ik) 311' .FFi 

1. 	ls'l1lu! 	 'i 	 t 'It, 	"'ci 	'.'k•I 	3flhI,iI,iiIi 	'H 	'lI! 	IUIiI.1 	I 
2, 30JUJ 3i1ThF1F,(L) 	J4 	 1IJ • 0I31, 	IIJ 311ZIP 1, ik9'I 1. 

TTETZTZ 3TIn 	3iR4iT, 	 FqTF 	 Zi)Z[ JJ[ 3TTT, 
I 1T 3TE[T 

3I1lii 	3FjT 	 3rju 	3 ( 1_TIIT 	i1fl74 IRI 3EfI'I 

IWU 3I1''1t1U, ''l.' 	.1 	k 1,[I. 	io.i, 	 izlr, 3I1i4I 
P1S 	II''l1'cH, ( 1 1i)tJ 	ti1 31ThUi 8tJj. III, 	1flt 	iII 3I1'I, 	i;ri 

7 	(:1(iI 	 J 	I.;•NUJ 	•jj 	 3Ill'1'J 	i'.JJI'? 	I 
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(Translated Copy) 

w 
An nexu re-D 

N El D-1 I l/ADM-5/4879-88 
	

Dated 09-12-2006 

OFFICE ORDER 

In terms of this office order No. NEID-lIl/ADM-5AJoI.XVIII/4003-26 dated 14-

10-2006 Sri BLP Gupta who was transferred to Balpahari Investigation Sub-

Division/CWC, Maithan from NISD, CWC, Jang, 

cled. 

Sd!- Anupam Prasad 
(Executive Engineer) 

Copy to: 

The Superintending Engineer, NEIC/CWC!Shillong 
The S.E. (Co-ordiantion) Brahrnaputra & Barak Basin Organisation, 
CWC, Shillong. 
Asstt. Executive Engineer, NISD/CWC, Jang, Arunachal Pradesh 
Asstt. 	Executive Engineer, 	Balpahari Investigation 	Sub-division, 
CWC,Maithan, Jharkhand. 
Asstt. Engineer, MSTLCISD/CWCiAlipurduar, West Bengal. 
The Jr. Engineer, NED-Ill/HO, Itanagar. 

 
 



(Translated Copy) 
Annexure- 

Govt. of India 
Central Water Commission 

NEID-Ill, Itanagar 

NE! D-! I I/ADM-5/575-8 1 	 Dated 29-01-2007 

OFFICE ORDER 

The following staffs are transferred immediately in public interest. 
Sri B.L.P. Gupta 	NISD/CWC Jang 	Yusum 	' iiTiterest 

G&D site under 

 

 

ru 

Sd!- Anupam Prasad 
Executive Engineer 



TRANSLATED COPY 
Aiinexure - I? 

GOVT. OF INDIA 
CENTRAL WATER COMMISSION 

N E INVESTiGATION DIVISION-ill S  ITANAGARA 

NEID-11114 DM-515 75-81 	 Dated: 29.01.2007 

OU'FICE ORDER 

The following staff are hereby transferred with immediate effect from their duty in public interest. 

SI. Name of the iersons From To Remarks 
No. & Designation  

 Sri B.L.P. Gupta Nyukcharong Chu, Yusum Village, In Public 
Work Sarker Grade - I Investigation Sub- GDS site under Interest 

Division Jang. N'ukcharong Chu, 
Investigation Sub- 

Division_Jang.  
 Sri S.K. Mazumder - Do - - Do - In Public Work charged, Khalasi ___________________  Interest  Sri Dimbeswar Baruah Balpahari Investigation - Do - Own interest CLI'S Sub-Division, Maithan  
 Sri K.K. Kalita MSTLC Investigation Balpahari in Public CLITS Sub-Div.- I, Investigation Sub- Interest 

- 	Alipurduar. Division, Maithan 

Copy to 

2. 

3 

4. 

 
 

E 
Sd! Anupam Prasad

xecutive Engineer 

The Superintendent Engineer,. North Eastern Investigation Circle, Central Water 
Commission, Rebbeka Valley, Near l3arrik Point, Temple Road, Lower Lachumeire, 
Shillong —793001 (Meghalaya) for kind information 
The Asstt. Executive Engineer Nyukcharong Chu, investigation Sub-Divn. Central 
Water Commission, Jaang, Arunaclial Pradesh with reference to his letter No. 
N IS D/C WC/Jang/PF- 12/06/567 dated 24.11 .2006 for in formation and necessary 
action . He is directed_that after joining, of Sri B.L..P...Gupta, work Sarkar Grade-I at .,, 	 r -  ' - - 	- 	-   

W-/ Khalasi be. relived for joining
- 
 at Balpahari investigation Sub-Divn., Maithat ---- 	.- -. 

Ass. Executive Engineer Invest rgatinn Sub-Divn. Central Waler Commission. 
Maithan (Jliarkliuiid) with icftrciice to his Idler No. UISI)/( U-2/l/2O06/i'9 did. 
04.01.2007 for inibrinatioti and necessary action . Sri Diinbeswar Baruah. CIi1'S be 
relived after joining of Sri A.N. Pandy W/C Khalasi 
AssEt. Engineer, M S1'LC Sub-Divn. Central Water Commission, A Ii purduar, West 
I3cngal, for formation and necessary action 
Account Branch North Eastern, Investigation l)ivn.-lll, Central Water Commission 
I tanagar. 
Persons concerned 
Personal Files of the concerned 

'012/ 

xc)J;fr4s ,?' 



• 	 TRANSLATED COPY 

GOVT. OF INI)IA 
CEN I RAL WA I IR COMMISSION 

N E iNVESTIGATION DIVISION-Ill, ITANAGARA 

NEID-1I11ADM-5148 79-88 

4nnexure - 1) 

Dated: 09.12.2006 

QJCE ORDER 

With, reference to this office order No. NEID-Ill/ADM-5/Vol, XVIII/4003-26 dated 
14.10.2006 Sri B.L.P. Gupta, Work Sarkar Grade-I, who was transferred from Nyukcharong Chu, 
Investigation Sub-Division, Central Water Commission Jang, Arunachal Pradesh to. Balpahari 

Investigation Sub-Division, Central Water Commission, Maithan is hereby cancelled 

Sd! Anupam Prasad 
Executive Engineer 

09.12.06 

The Superintendent Engineer, North Eastern Investigation Circle, Central Water 
Commission, Shillong for kind information. 
The Superinteident Engineer, (Co-ordination) Brahmaputra & Barak Basin 
Organ isation, Central Water Commission, Shillong, Meghalaya for kind information. 
Asstt. Executive Engineer Nyukcharong Chu, Investigation Sub-Division, Central 
Water Commission Jang, Arunachal Pradesh 
Asstt. Executive Engineer, Balpahari Investigation Sub-Division, Central Water 
Commission, Maithan , Jharkhand 
Asstt. Engineer, MSTLC-No.1 Central Water CommIssion, Alipurduar, 
Jr. Engineer (H.Q.) North Eastern, investigation —Divn.-lll, Central Water Commission, 
I tanagar. 

Account Branch North Eastern, investigation —Divn.-1 II; Central Water Commission. 
Itanagar.  
l3ill Clark North Eastern, investigation —Divn.-III, Central Water Commission, Itanagar 
Sri B.L.P. Gupta, Work Sarkar Gr.-I, Nyukcharong Chu, Investigation Sub-Divisjoi, 
Central Water Commission Jang, Arunaclial Pradesli 
Personal concerned File. 

C'opy to :- 
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lI1ter_departmrtai committee for rcvjw of 
set up by fifth Central Pay Commjssjo1 1  
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a Copy of U orms/Cu1delirec for W/C EstablishmetIt n •rep 	of cOrori fin H 
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/.1S/cuxuLxwS rU U/C ESTALISU•IEt1T 	flSPCCT OF COMMON .1(1 
/ 	rxuau rcri.viiics 

1 . ..'. 	. 

GAU(,C SILLS 	G) I 	' 

• 
of 	S I Lc .11oll 	(k)r)nOoII tic.;i tlOOtl, 

taully 	noceoulbie Itiohiul/3-t11/ JcIlu1351/ws.-lI1/ 
Slt:ou W-I1 	- .1' Nc, 'US-li  

SeaonoJ 	Bl,dlvsi- 2 No 

flinot:e 	Sites ltholvui/Hg-jiji RIinlnnI/Wfl-Ii1/ 
• : lW11 	- 	2 	llo - US1I . 2 Nc'. 

11 ' Seaoriai 	KI1leDi- 2 No 

:.czwc & 	DISCHARGE SITEs 	(GD) - 
• 

Typo of Site Mon 	- 	1ic.nuoor. Monsoon 

• (381) 	ite 	(Without: 
I boat:) 	;;• . 

1) Cash1 accessible (UaIagi/WS-Iit,' rhalasi/ws-IIi/ 
site S -Ii 	- .3 	No. i;- ir 	 - 3 lb. S  

S Seasonal 	KItulasi- 2 No. 

11) fleinote 	site 	. hà1ash/HS-Iii/ • JIlasIYWS-1lI/ 
• 	- 	4Ila. (i\S-iI) 	I 	- '1 No. 

• Seasonal 	Khalnnl- 7 (Jo. 
b) GIJ 	Site 	(S-llLIi . 

boat/boat. 	icxble) . . 	. •• 

.' 	 1),' 	• Easily accessible Uoaman 	- 	I 	tic. lioabnan 	 - I No 
site 	• 	. . KhaIasI,'IS1J. 1/ 	. Khalasl/WS-Ill/ • 

US-Il 	- 	4 	(Jo. Us-li 	 - I No. 
I 	t 	'ti Seoioiini 	Kt,nitud- 2 M) 

flemote Site L'oaUrnan- 	1. 	(Jo. floatman 	 - I NC. 

KI1a1osi/STIll/ 	S  • . 
• 	 •• 

1lS-11 	- 	5 	(Jo. WS-ll 	 - 5 t'.o. 	• 

• 	. Seonal 	1'Iialasi- 2 No. 

c) 	. GD 	Slte.(WltIi 	boat: • 
• fitted 	witlt,O.U. . 	 .. 

Eiiyinq  

Esoily ccc 	ible Engine O.U. 	Itigliie •. 
site ,clriv.er 	-:1 	110. [irIver  

• 	I  • Iioatrran 	- 	I 	No. Ijoatninti 	 - 1. (JO. 
• 	 • 	• KIinlasI/WS - ijJ/ K(ialasl/WS-llI/ . . 	•• 

Ws-I I 	- 	3 	(Jo. %1S- 1.1 	 . 	' 3 MD. 
Seasonal 	(halal- 2 (Jo. 

• 	Ii) llerncte 	site .0.3. 	Cnine O.t. 	Itiy1;ie . 	• .5 
• 	• 

S  I)11vEr 	1 	(10. Mrlver  
S 	•• 

. tlo;i t'iian 	- 	•I 	(to. • 	((nit tiiiii 	• 	 - I. Mn. S  
S 	

• .J.ltn1as1/WS-IL1/ iha1ns1/WS-IJJ/ 
WS-lI 	- 	4 	(Jo. US - li 	 -'1 (Jr,. 	•. 

Searcnal 	hiwiasl- 2 1lii r 



/:Cd) 	(180 CIte (with 
Motor Launch) 

• 	1) 	ianiIy L,cceaiU1O 	11.t. 	 11.1.. DriVer 	- 	114). 

Uriver - I Mo. 
Snrnng 	- 1 Ho. 	sarang 	 - J •  tIc. 

lIccIUin c- 1 Ito. 	llechlaI%IC 	- 

Vha1as1/HS-1i1/ 	KhIalj/Hlll/ 
HS-IL 	- 6 Ilc. 	WS-ll 	 - 6 Mo. 

Seasonal KI lasi 	2 Mo, 

,ii) 	Iemote site  Qrlver 	-. 1 Ito. 	0rivt 	
I Mo. I 

• 	Sarnflg 	- 1 ho. 	Sarnt 	 - 1 Ito. 

htechafllC 	I Ito. 	tiechaflic 	- I 	O. 

Khl.ia9i/HSIU/ 

	

- 7 tb. 	WS-1 	 - 7 Io. 
Seasonal KIiaIasi Z Mo. 

(a) 	At such. GU sites whEre no Jun (or gtigiiet ran b 

	

• 	provision may be kept for cnn no. 
obgerver (Work Sarkar  

! (b) 	Tite 	G&() 	sIIc 	where 	0.13. 	,qhin/tl0tflr Launch CXI t, 	0I 

obserer/WsS. Cr-I may be provided eyeu IL the site 
IS 	%flhI(1 

by a Junior Er : glfleCr. 

3. 	GUUh1 UISCtIARGM 	IL SlU (euS} 

a) 	For 	.1tC9 1 0f tye 	mentioned 	()i 	iiioi 	Iii 	hc1tiOfl 	tO 

11%I. 110.2(a) 	2(h) abOVe. 	what 	as 	a1tead 	IC(II 

5uyyes ted. 

	

• 	b) 	For 	1Len of type c 	mestIoned 	2 KiialaSIS. III additiohi to 'It 

	

• in Si. tbo.2(c) & 2 td) above. 	has 	1tdy ban 	uycstcd 

DISCIIAIWE, 	LU AltO IIATCU U ALl[Y 511 C I 
	( CU51VJ 

In nucit DIEeU cn 	
Khma iagl/HS Gr-I1/Crtli tt'a. ba dcpIOY 	

II 

• 	addition to wt:t bias already been mentioned above at (3). 

5 • 	U1A TRhlS't1iSS loll 

' h) 	i1,00d 	 si t en  

	

WhrnwireIC19t Ii 	Vflhi,l)lm' 
htt no wirpicS" 01,rrn 	r tcl 

LI/C Khi 

	

[a pct€d, cne additional rgu)nr 	cne nOS011 	
oJnn[ 

	

may be de[oY 	
üddltiOIl to hat has been proposed at 

1,2,3 

• 	•: 	 & 4 utoveno 	c pgcmay be. 

• 	 b) 	Colitrol RoomS 

'rpe cC Ccii t ro I 	
Hoji 50011 Sea oii 
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Ialot/Whhu/ 	Lhi lI/WS 11 / 
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	3 ho. 
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tiJvjcjIj 	 .Iia1al/HS-.1JI/ i.linh,l/WS-1lJ/ 
WS-II - 	4 	ho. iS-Il 4 	Uc. 

• / Gelierotor Ue,,trn1or 
Operator- 	1 	1 1 o. Operntor 	- .1 	tb. 

• / 	. 'Seajoirnf tcliulu si- 4 	 NO 

• iii) Circle 	IaJag1/wS-iji/ Ktia1oi/WS-I1j/ 
hs-lx 	- 	2 	no. i-xi 	 - 2 	tbo. 

• 	• Generator Generator 
/'•• Operator- J 	to Operator 	- 1 	MO. ,  

• 	/ 
I 

Seasonal 	Klialasi- 2 No 

6. uvrcu 	& 	WAflO our 

Watch 	& 	Ward 	duties 	at 	nites 	where 	no 	xegular 	cliowkicJar is 
depQyedi. 	•.. 

 One Khaiasi 	for each of ordinary 	site. 
 2 	regular 	Kli&lasLs 	and 	I 	Seasonal 	Ithalasi for 	sites 	having 	IJoat 

with 0.11. 	E1191nr/1lotor 	Launch 	etc. 

'I'lie 	nLiavn 	Khn inn in 	are 	lii 	addi I Ion 	lo t 1w W/C U taUt 	an iii rt'inly 
• 	prcoad 	ln'coeoding 	pnragruIia. 

7. tICCIIJ\UjC[\L• utiVr/WduKshIoP 

• Foreman 	J 	Ito. 
Mechanic 	(Jr.l 	.1 	ho. 

• Mccli. 	Cr. 	11 	1 	Mo. 
1 	tb. 

• ElectrIcia 
• Welder 	1 	Ito. 

• Carpenter 	' 	 • 	1 	Ho. 
Klnalasi/WS - llI/ 	3 	Mo. 
WS-ll • 

U. 	• IIUtII1ItUJ 	.MAitI11ifHCL 	OF 	VElI1CLS 

'iye of 	vehicle 	Staff 	requlrcmen:L 
' 	I ... 

1) 	1t1f1c1Icl1 	• 	Iirlvez 	I 	Ito. 
vehicle 

ii) 	Truck 	(Jrlvcr 	* 	I 	Ito. 
Helper 	- 	1 	to. 

9. SUflVIY8 	IMVESI'IGAllOtI 	WOl(S 

1) 12po9apiIical Sury 	liiciudi:9 Uouble 	leve11ini 

• 
- - 	,. 	., 	- 	.•., 

n) 	Wotk 	Sarkar Gr.l 	- 	1 Ho. 
b) 	Work Sarknr Gr,lll 	. 	- 	I Ito. 
c) 	Kt'alnsl 
f o r 	instrument carriage 	- 	3 

• 

Ito. 
f o r 	licY.dliig 	staff 	- 	3 Ito. 
for 	flanging 	 - 	4 Ito. 
for 	Junqie 	cEenrnnnc' 	? 1:0. 

for 	S I :e 	camp 	ca re/li n.leulyr!r 	- 	J Il 

JoIl• 	iit.st 	-1 	3 I•. 



/* Where nc 
jungle cle3rnce Is lie :ded 	le tenin may have 11 '  

.• ,Klmalaala. 
* 	Oiie (IUCIm survey lenin iny hr. tIxr'd f,r mu' 	uhtiI VI'IImIII ni mii;i 

Pioject 	,tI.(:m' 	ljmtt. 	ii'nu(-iivrrnlml I Ily 	iim:ly 	In' 	riitflIri'iI 	In 	sill i'iiiI 	to 

uryci: L mi: prior Ity wurkim. 

DrItiy 	iinii'iiitiii 	Uennoll 	IIit!t 	Ieniii 	1.3 y 	be 	IIC(I  

Colthectloli/doUblC levclliiy/PlpttIiicj ,work. 

ii) Drilling wark 

• 	a) Drill Operator Gr.I tar  
r-r,f:-r.nl:Lmv& nialiiteiiniice of 
Huclmiiie 

b) Drllbperator Gr.IX for  

• 	 AcccJsorle 	trovcai(cnl al: 
oplUdle 

C) Machine Opera tor/Pu,n' 	- 1 lb. 
operator Cr.L1 lot atet 
Pump Opc ration. 

d) Work Sarkar (3t.1I for  
reILed record keeping 

KliaLi/llelcrb 

for 1)rl11 Operator Gt.l at 	- 2 Pa. 
Maclu I lie 

for Drill QéraLor Cr.l1 at 	-. 3 110. 

Wcilzcr Swlvi, at wrench for 
• 	p1pci. 

for Pump Operator  

• 	:. 	 for uttcuidi'iq pulley & - 	- 2 110. 

lioltlny hook at tripod/for 
cctrpllJg lpe, accegsorie9 
etc. 

for core 5aInplInyabl(J 	- 1 110. 
preservation of core boxes 

• 	 Watch 	ard duty lii 	- 31bo. 
alt 1 1. iii 

	

101AL KlIt\L1\S1S 	 -12 Pb. W 

III 	tiaclitiiery iia tc?miaIice' IIlny 	h 	done 	In 	cf (-COS0ii 	I .C. 	tJur lug 

	

or wlie n macui1 lieS 	re ft. ee. 

Dur1cy •lmitlLtiq. when 	cre 	ersonlS 	re needed to prepare the 

traciK pa lii, pla.t 101 En, d1rrzintl ing , I Ut irg etc. , extra man-

power requiremeill may be rne'c ty emplo lug ca5Ufll 1abourer. 

flue 	iuuuuiihc'r 	nt 	1r I I Ii ii 	team's 	r,r!r 	dlvi 	ioiu 	may 	ic 	as 	Imer 

• 	. 	 L(q 	n utrclrL :111(1 aval ml) i Lily c( drill iij iciadlilneS. 

I 
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11777. 
ti) 	MtieIij 	Upero. 	Lr.1 I - 	I b) 	Ds:jller 
C) 	UlIJ1Qr 

- 2 

d) 	KIiuioj 
- 	1. 

II!lper 	to 	Driller 2 (JcI'iIn,j 

Muckly 
- to be kept oll Mu5ter Iol•l_: 

as 	per 	tequirt.meii4 
Watch 	8 	arci cf 

Store for drifting - 	3 
3X) 	Mzir)o - 3 

lotul 	1c1ln1u1  

iv) 	oriLrucLi 	1lLeril 	1iI&il3iiJj1n) 

u) 	Work Sarkar1Cr.i - 	1 ()vrJ 	iupvcrvjulc,ii 
Pern .cabllity 	test. 

b) 	Work Sarkar Cr.Ij - I Lb11I;iy 	recordjiig 	& 
ack1i:g. 

'c) 	Work 	Srka 	(;L.lfl - I Supervision of diygliiy t: - 
Pits 	a 	auger holes. 

d) 	1ciiloj - 	4 hugerilly 	8 	dIyyitig ot 
I'it. 

* 	AddiLjcn3j 	labout 	Lequlrcrrf-r)t, 	If 	requhI work, 	may 	be ine 	yeinpIoy1ng 	carual 
due 	tc' uyenc oc 

1nbourp.t. 

I; 
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' S 

: 	 . 

F?crfr Sarkar Gr I 	ii iurvcy work 

Work Sarkar Cr.II 

	

	- 2 RecordIng ri(t coriipiIajo,i of doia, 
one at each bank. 

WOLk ai kr Ct III - 2 one for surv' on Each bank 

lthalusj 	- 6 '1Itre 	Iiaio. Itor Jungle cul- tiiiy S 	
nnd all iIslce11aiicou 	Ectivilieg oil 

	

S 	each bank. 

lthaI1 	I For camp. 

	

-. ToLal Riuilagj 	- 7 Mo. 	
.S 

• 	Number of kiiaIajj may be restrictecj t 	due to UUsterI.I;', 

* 
Additional Iaour requir nent my be 	uppj.•11i wiLed by Cnntia E I.abt'ur. 

Preparial 6 il of 	 jdor ts V 
-) 	Work 	So rkar 	Cr.1 	- I 	lo ag I t 	I,' •I)I a 	lilitil, Intl on, - 	

t•arntIrii Di 	IJrwli:cj: 	etc. 	f(1r 
Project Report. 

• 	b) Work Sarkar Gr.I 	- 2 	Ink tracing of dtawliigg. 

Work .Sarkr C.r.111 	- 3 	Uiiidjn 	8 StItct.J 'i 	of report and • 
colcuril'a ci t1a( 	etc. 

J) 	Mncl,1ie 	Cpernlor 	- 	i 	icr 	iiornL fuji 	cii 	1111111 3çr,I I inj (Jr.II 	I-tacliJ.,,e 	to ar cJ nt 	'c tro Prliii'r • 
in PrI,itI,iy cf lz.aps. 

	

eJ lcIiaJsj 	5 	For .:ork Saror Gr.I 	- 2 

For Work Sarkar Gr.11 	- 1 

For Work Sarkz,r (r.!II 	- 1 

Fr ticIpJ iic -  1 i - Pr;it'r 	- 

- 	Gr.11 

•o (1 liIIydCu1OdLof Stores 
t•,j 	. .

5; . 
	 '• 	 . 	 - 	 --5--,-. 

Work Sakvt Cr.II 	- 1 	To a.1s1 JI;. 

Klialasl 	
- 	- - 1 	IlaitU I I iic, 	ore 

Tc,t a 1 RIi;i I n r,[ 	- 1 tIc • 



/ 
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'>1 
Cd 

V viii) - 	 S 	•,• 

a) 	Work 	Sarkax' Gr.11  P-3 	oeralJ 	lt'cltazye 	, 	I 

S 	 S  
bJ 	Ktiai.apj 

- 4 Ho. 

S 	 S.,  

hiciii(It PIia.ln 	I 'I 
S  

wn tc h and ward dULy 	lo carc si C(Jowkjdnr is 
lx) flunill 

pocd. 	S 

Of OEIICC-CUInIlCSIdeI 	I1 	ComI  
• 

S 

Work 	Sarkar 	Gr.i1 , - I ISo. 	To 	n.slgt 	I,, 	tInI.r 
.5 

. il! l'esiance 	of 	O 	fIC(F 	,, 	Pout . 	
. IIoiges, 	QuarterB 	etc.. 

• 
S 

, Work 	Sarkar 	Cr.I1L - I 	Uc. 1'o 	asjL 	lii 	Inairite,,nc •' Storo, 	T&p 	ar.d 	UUeZvjgIoj,.oE  
• 	" S  colony cleaning ,Wrk.' 

Macli!,10 OFerator 	- I iSo. Cr. X For 	opr 	Lois '* 	 (sJ". t 	r 	6 	UIprii S , 
d(j- 	CrI11 	- 1 Ho. . . 	. 	" -do-' .• 

• 
lectrjcjn Cr.1/ 

Gr.Il 
 

1 Ho. For 	rpa1r 	& 
electrical' lirog.  

) 	Carpe, I Ho. ror rpojrs. 	ct 	, 
Lr , ijLure 	etc. 

y) 	lclwjo!jj 	 - I 
S 

Ih. ir, 	n.i•p I uI  S ' CfI(fllCr,  

S  - ' 	• 	• 3 Ho. Ful 	wa tc It 	& 	a rd 	ciii I:y 
 

• CIiowl I 	a r 	E,j 	ito t 	t OV tllf(l.. 	• S  
J 

S 	5  
'fotai •Jaja"j - ; 	t:o).. 

5 
5 

S.. ' ..,  
•S•S S  

.5 
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ps /I 
J 	' l 	0 Ditiic 	UP 	OF 	UIEFI itt t1 	CAIC0lU; s 	or 	wuiti -CitAitLU 	SLAt r 

S.. 0 

• 	•.. 

10.3. 
. 	 ••' 

'ilIe 	banio 	iiiili 	h1tiy 	i(hn lnni 	Iitcli 	in 	a 	tiiiuk tll.I 	tiI:*cgoly 	.1. 
Wc.rk-charyud 	I 1n .b1 j ,Iu'','i,Lite 	Uier 	cnieqc.rlr 	J I 

• 	 •• Work-rarkar 	Cr.I. 	ok-,rkar 	Gr.1I 	r'sd 	Woth-'tk er Cr. 1 otc. ji 
may 	he 	cu'a led 	out 	of 	the 	total 	ntreiigtli 	of 	Kiinitiis an 	uiittec 	- 

Smi 	skilled catvbry 	 - 	' 	101 	of 	th€ 	unskilled 
(Work Sarkar Gr.1ll etc.) 	cataory 	IKhaiasi etc.). 

: 

Skilled 	CnLcry 	- 	2U1 	to 	251 	of 	the 	Ecuii 	.skl I. ted' 
(Worjc 	Eurknr Gr.Il 	Lc.) 	cnleyory. 

(Work Sarkar Gr.111 	etc.) 

highly 	ski.1led 	- 	. 	 2111 	of 	Lim 	ski lied 	category 
ca.tecry 	 (Work 	Sarkar .cr.Ii 	etc.) 

SI . 	(Work 	Sarkar 	 . 	. 

Gr.I 	etc.). 	. ' 	 • . 

11.0 LCAVL 	1US11tVI 	 . 	 S . :....,:1 
• 	

11.1 Each 	tnetnbe e 	of 	the 	Work-ckaryed 	Establishitnect 	is 	entitled 	to 
• 	 . the 	LollowlngJe.cvc' during 	a 	year: 	: 

- 	SuiidaystI(et 	days 	 52  

— 	'Gnzcttllid 	Ilolida) - o 
• 

•- 	l:i - id 	.lave 	 31) 

: - 	MdicalJcave 	 = 	15 	 . 	 . 

-, 	Casual 	leve 	. 	12 	 . 

'l'ol.al 	125 	 . 

• 	. 	•.' 	. 'Ihtin. 	(ni. 	cvcry 	3 	fun. 	of 	1'or k-cl:atyrd 	. 	 ( f 	o.nn 	lb. 
Work-chuiryod 	otaLt 	shall 	t'orn'alLy 	he 	recjutred 	an 	leave 	tenrirvt'. 
however, 	n 	'an 	cconoIt, 	ir.t'asure, 	the 	leave 	rEserve 	irM 	be 	Lpftciii. 

as 	201 	of 	the 	total 	strength. 	 . 

12 	0 '1hiee 	may 	be 	taken 	a 	general 	guid1tnes 	The 	strength ma; 	be 
ircreasüd ct' decreascd 	keepinu 	!: 	view 	the 	r°' ticuUt 	type 	° 

work/nj I.e 	coisditi on 	hIowr'vrr, 	Usc' 	cej 	loyiit'iiL 	ciihtI 	I r' 	jnl 

npprcv 	d 	al.. 	Use 	lc'.c'l 	of 	ch,1r 	I iitjhic '-r 	lii 	cane 	wurc' 	I h sti 	I Wit 

Chief 	•isiytiiecri t are 	Invol vcd, 	ih,rii 	tltc' 	ztpIrHvrii 	may 	ti 	(;mki ii 

• frcn 	cII!Ler 	(l'1)/ 	Ex-Officlo 	t.dditloni1 	Fct'etat'y 	t.o 	Lite 	Govt.. 
• 	•:. of 	India.. 	S 	S 	 • 	 S 

5• . 	 . 
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- 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAJ-JATI BENCH : GUWAHATI. it 
\J 

O.A. 3912007 

Sri Bhagwan Lal Prasad Gupta 

Atplicarit 

 -Vs - 

 

- 

Union of India & Ors. (Cwc) 
Respondents. 

IN THE MATTER OF : 

An Additional Affidavit filed in 

relation to the statements made in 

the original application. 

I, Sri Bhagwan Lal Prasad Gupta, aged about 53 

years, work-charged Work Sarkar, Grade-I working under 

the Asstt. Executive Engineer, Nyuksarangshu sub-Divn., 

Jarig do hereby declare and state as follows :- 

1) That the applicant is the seniormost work Sarkar, 

Gr.I and he has been transferred on various occasions. 

and posted at different tenure stations. During his 

earliertransfer from MSTLCISD-1 at Alpurduar, in 

2002 he preferred a similar petition praying for the 

Tribunal's intervention to modify the order of 

transfer on health ground as the place of posting 

(Jang) was at a high attitude of abOut 8000' above 

thelevel, The Tribunal while rejecting the prayer 

... 2 
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left the matter for consideration of the authority - 

observing that even though the applicant was released, 

that will not preclude the authority from conside-

ration of the case of the petitioner. The authority, 

however, was not amenable to consider the case. 

That in the present O.A. the applicant has come 

before the Tribal for implementation of the order 

dated 14-10-2006 whereby he was transferred to Balpa-

hari Investigation Sub-Division, Maithan, Jharkhand. 

The applicant has in the past made several requests 

for his transfer either to Bihar or U.P. In fact, the 

authority had issued such inter-circle transfer order 

in respect of similar employees. 

A copy of such transfer order is annexed 

herewith as Annexure - I. 

That the Order dated 14.10.2006 reads 

" In pursuance to Chief Engineer, Brahmaputra & Barak 

Basin Organisation, CWC, Shillong Office order No. 

2( 4)/2006-B]33/3412-27 dated 29-8-06 vide which 

approval for shifting of the Headquarter of Kundil 

Investigation Sub-Division, CWC, from Chapakhowa, 

District - Tinsukia (Assajn) to Maithari, District - 

Utianbad, Jharkhand and renamed as Balpahari Investi-

gation Sub-Division for undertaking the works of 

survey & Investigation of Balpahari Dam Project 

was conveyed, the following W/C Staff working under 

NEID-Ill, Itanagar are hereby transferred to 

•• 3 
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Balpari Dam Project under B&.pari Investigation 
d 

Sub-Division, Maithan with immediate effect in public 

interest." 

That from the reading of the Order above quoted, the 

applicant states that his transfer was without juris-

diction as he did not belong to Kuridil Investigation 

Sub-Division. He was working under Nyuksarangshu inves-

tigation Sub-Division. Once the transfer Order has 

been issued as a composite one, there cannot be any 

reason to bring out one employee from the purview of 

the said order unless the order is revised as a whole. 

That the applicant further begs to state that vide 

Order dated 29-01-07, Sri S.K. Majumdar, WC/Khalasi 

was transferred to Yusum village site from Jang which 

has since been cancelled and he has been sent to Bal-

pahari Sub-Division. Another one Sri Dimbeswar l3arua, 

Casual Labour with temporary status was transferred 

from Balpahari Sub-Division to Yusum Village. Further, 

Sri K.K. Kalita, casual labour with temporary status 

was also transferred from •  MSTLC Sub-Division,Alipurduar 

to Balpahari Sub-Division. 

That the applicant begs to draw the kind attentIon of the 

Tribunal to the following discriminatory standard 

adopted by the authority : 

i) 	Sri M.C.Francles, WS11 and Sri Kanak Deka WS-1 

never posted outside. They have been -. in Dlvi-

sion or Sub-Division Office. 

... 4 
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Sri Giesh Chetry WS-1 and Sri V.K.Kamlasaran 

WS- I all along continuing in the Division 

Office. 

Sri T.K. Namboodri, WS-II has been kept in 

the Division Office at Itagar. He was never 

posted in site. 

Sri S.S.Tatua, WS-III he has never been in site. 

All along in Division or Sub-Division Office. 

• v) Sri C.J.Joseph WS-III has been continuing in 

Division Office for last 15 years. 

vi) Sri N&iik Paul, WS-II is in Jeg for last 10 

years. Although. posted in China Bridge he has 

been kept in this Sub-Division 

.7) That the appl1ct on 14-7-04 submitted an application 

in terms of letter No.NEID/2000/Vol-VII/2003/4390 

dated 3.12.03 praying for his trsfer to Jharkhid 

which was duly forwarded by the Asstt.Executive 

Engineer. This application has not been considered on 

the other hd similar application of similar staff 

with identical prayer were forwarded to the authority 

and some of them have been traisferred. 

Copies of application and forwarding 

orders annexed herewith as Mnexure -II, 

III and IV, respectively. 

8) That the applict further states that 10(ten) emplo-

yees who had opted for their trsfer out of NE Circle 

5 
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were also allowed on the approval of the Chairman,CWC. 

A copy of such Order is annexed hereto 

and marked Annexure - V. 

That present transfer Order was issued on 14-10-06 and 

it was cancelled on 9.12.06. The Order for reposting 

was issued on 29-01-07 at Itanagar ancithe applicant 

was released at Jang on 01-02-07 'and Order of release 

was handed over at 9 P.M. in an envelope. 

A copy of the release Order is annexed 

hereto and marked kmexure - VI. 

That from 'the above, it is clear that the Respondent 

No.3 has issued the transfer order according to his 

wishes. There is no proximity between Order passed on 

14- 10-06 and the Orders passed subsequent thereto. There 

is total non-plicatiôn of mind. Heaven will not fall 

cf the applicant is allowed to go to Balpahàri Sub - 

Division in terms of Order dated 14- 10-06. 

The statements made in para'l to 9 are true to my 

knowledge and belief. 

Identified by - 
	

C,4 _j  ~_, 	a e,  - 
PEP 0 N EN T. 

Advocate 
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364)252104 
Fax .:: (0 4) 252133( 

No NEIC/200/ Vol V1/2004/, 
(ov.erninent.ôf India 	..: 	 •. •• 	.• 

Centriti wit er Commission 	 . 
NtJI1h;PAiSt&zn lILY. 	Jilt!. 	... . 	 . 	 .. 

ni ir Ma nsio n NF1I Lang. 
Shillong- 1AM14o. 

4c 

S 	
Datd;tht:SL/J200d To,  

The .UrtdrSecretry  (ELtXll) 
1tra1WatrComrnjsjon 	. 

.Room NO 312,, 
5ewal3hawi R K. 1'uran 
New Dc1hi-S6 	

p 

Sub * 	14tr-Cjr1i tnuifer of W/C sttff.  

Enclosed please find herewith the transfer application, of the followmg Wor 
Charged offiwis orhmg under this Ciicle for inter-circle transfer br la\ our ot your. Inloruutho and necessaxy adion, piease. . 	 . 

S/No. 	Name & Designation 

Sli. M....Francis, 

ShJadf 18&ng11.1'Ui. 

Present place of posting • 

Nsr), CWC, Jang, under 
CWC, 

(Lb 	Obser,atjon 	St.e, 

Nanie.ofthe o1fi4/p1ace 

Anyi.t& 	Circlt 
CWC, CoiThbn4c. • 

HOC, 	UWL 	Oeh.radun, 
CWC, 	Murga. 	Bridge Viiaras 	.• 	S  
under NEID-ril, CWC, 

 J!'I (!)___  
NISD, CWC, Jang, uxidir HOC, CWC, Pthiu 
N1U)-UT, 	CVVC, 
Ithmi&ar.(AJ) ) 	• • 	.. 	 • 	• 
if) CWCang u na.  

NEII).Jfl, 	CWC, • 	: 	.... 

- .(IP 
MSTLCIE 	Sub-Dis n, i) Mahanadi Drt'n 	CWC 
CWc, A1ipurdun 	(W 13) Burla, (Orissa), 
under 	NFIE)-TIT, 	CWC, u) Wiin Gnngi Divn CWC, 

(Ar) Nn.rur. 
:.. 	• 	• 

You sfjthftüj fç. 1.nU A,itbovv 	

(( (( 

U 	 Su(c 1. Sin It) 
peri 2!r 

/ 	 * •.d 	 • 4r6' 	Copy to - 	l3he 1.xeztive ingineer Ni13 LU, LWL, ltanagar with re1ernce to fus 'etter 
NONHDIfl/Adjn 5/VoL V/2Th 29 dad 0711 2003 & even No440 bi dated 

• 	. 	29.11.2003. 	 . 

it 

i;i 

Q 
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ftit'e (0364) i2l()4') 
(034)2521724 
(04)252I3O 

o'In dia 
Ctr3, 	ttr 

Nrth 	trc 1nv.circ12 
"Jtntr 
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1.4 eqhliyi) 

NOa N Ii1C/2X/Vzl. /2UO3/439O.92 dated the 3/12/2003 

To 

• 	The Executive ainwr, 
florth Eterr Thy.  
Cmt,1 Ifistair Cmi;s i.on 
Si) 

subs 	il)inçnea of staff. 

A pxpo4); for tnthn,ktng borne irlvet14tior1 works 
at Jrkhar 	vn'er p:cvs with the 	4ur 
ViY.ny C 	itrr 	it.h 

aL*h,, 2t OS!r WJ* it 	ii,kly to be nr Meithan 
and oer tihoxt hi 	fl 	 rn I .thcn tvAh -.; rI the 
ihrhhad 	$. 

Tho v.i1 ilze 	the ifitgrested/G tzj1f (all 
catoria) if my for wrkInci in the Oharkhand state 
may b 	J st 	ihi office for takini 
pn.tl in thifl 

P a  irç;h) 

t41ID.Ifl//!49.4l cit. 29..12..4D3 
CCJ!y 	for infornati'i ind 
I • IRie \itt . 2iin@r(l4Q), NI rIII ,CiC,It3r. 
2.  The stt • nqine r, MSTLC1 srI/rI Wit!!  M/CiC, Al1purdur, 

(1 	atcow/J;mrj. 
1. ,1 r. iiin'( 	!fli D.I!I ,,I tr. 

l3jst. 

NO: 	 /J 	v/2cK)3/ 
	

r4,  t 

Cnny 	 or I 	rDit&n nd rgfeci sv haylf ;ct& 	t: 
Jr. 	itr, iit Indrzj, GD' 	ite,ur;2 t4rirk 9  

tt€i,CiIr 1 	 sIto,'Iurjum VIl1 	ad G)S 
it( 1  ;4Lt. 

( R'V tVAW •) 



1 	 H I 	 - 

To 	 -. 

The Sup.rintending lkigineer, 
NOrth Eastern Xnv:.arclo, 
Central Water COmTfli5SiOfl, 
" 	 UiJamir Mánaion0Nonqshiang 

• .Shiilong (M,halaya) 

IF 

	

Sub; 	Prayer for transf* of B.L.P.Gupta, Work Sarkar 
Grade4, from NISD,CWC,Jang (A.'P.) to Jharkhand 
stat. or, any olacs in the stat of Bihar. 

Ref * 1. NO,NEIC/2000/V0l I/2003/4390..92 dated 03.l2400 

	

2, NO.W13IT.XII/AbN5/l439.4i dated 2912-..2003. 	 • ft 

	

• :. 	With reference to the above, I am placing this 
prayir of.. willingness fOr transfer to .Jbarkhand state 
or any place in the state of Bihar, in the Central water 
Coiáission office. 	 . 

As I have joined in sàEvtce on 24...07—J973,in the 
Central Water.Commission Since the joining I have böen. 

'1 	 workingin the' corners. ol,hilly;states with my posting. 
in tb'. thorny jungles wbóri.tbsre aró,rio Road communicatioñsj 

• 

	

	No medical facilities nothing was ther. for human life' 
but compSlled to worked in such of i:hEplace' $ 'for which 
my health condition is being iery peculier, Seviral ctor' s . I 
advised on' several Occassionedof my illn.s to avoid my • 	stay in damp & ,claudy climate due to mãsure of àdvers: 

• 	 effect of life. In this conniction submittid many prayrG 
for considering my transferout of biflywoather  damp &. 
claudy climati instead of 'that Ihave, posted in .:cold 
weather and .snow"fIlü place i.e. in .Tang subDivision. 
(Arunachal Pradesh)..Ai I ha/ have worked and workng"in 

• 

	

	such of' billy stats's like Sikkim.,Manipur,Mizoram Tripura, 
Nagaland,Asam,Msghaiaya and Arunachál Pradesh Oniy. 

• 	• 	 . ..rcumstances " haiiiO compeUàd to expressed 
my compelsions and for which submitting this prayer in 
proforma as enclosed herewith for your kind perusal and 
sypathsticaI considOrátion': Oftransfer from out of 
North Eastern Region on ba4niterian grounds please. 

• 	 . . 	 Yours, faithfully, 	. 

• 	 (B.L.P.GUPTA) 

	

• 	 Work Sarkar Grade.I,. 
Gauge .& Discharge &Siitservatior. site 

CWC, 	ina Bridge. 	• 	• . 
• 

• • . 	 • 	. 	Nukcharopg øiu Iflv.SUb_DiViSiOfl, •• 
C,Jang (4rtflachal Pradesh) • ' 

• 	 • 	

0 	 • 	 ' 	 - 	 • 
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Ati tq xR& JT 
GOVERNMENT OF INDiA 

11Z( 	1f 	iiT 	. 	: 
CENTRAL WATER COMMISSION 

• 	 i4 	tuf -ju--j 
INVF.'cTICA lION nIVISION—JU 

1. 	Govind Roy, 	M.V..DriverKISD, CWC, Chapkhowa. 
Raghu Nandan Roy, M. V. Driver NID-III, CWC, In.gr. 

3: 	Rtiya Urang 	I1.V.Driver 	-do- 
• 	4. 	N.C.Francis, 	141S dr.I 	NISD, C1C,J.ng. 

T.K.M.Narnboory 	 KISD, 01C, Chiakhow. 
Tez L3ahaduj. P.radhan.J/A 	. MSTLCIsD-I,ClC,A1fpurduar, 
S.K.Ch3i.krab.orty, W/s Gr.III  
.r4ni'kbutta. 	Mec-h Cr.I KISD, CWC, Chapak.howa 
Gurmit Singh, 	Mc?ch.Gr.II 	-do-- 

,\•. 	£.C.John 	 D/O Gr.II 	-do- 
ripati Dehri 	Kh1asi 	NEID-lil, C1C,Itath3gar. 

Nahndra Sharma, Kha1si 	KISD, CJC, Chapakhowa.. '  

Gauri Prcsad i?ai -do- 	NSD,Cc!C,Janj. 
/.N.Pandey 	-do- 	-do- 

_' 	!arn P rave s h 
Choudhury 	-ck- 

lb. 	 hwa 	rdO- 	-cia- 
• 	 17. 	Govind Baski 	-do-- 	-do- 

13. 	Khcifl Roy 	-dc- 
ig. 	Jagdish 5incjh 	rio 	-do- 

N.P.Sirigh 	-do- 	-do- 
P.C.Prsad 	-do- 	-do- 
T.fl.singh 	-do- 	-do- 
R.K. Sicjh 	 -do- 	KISD, CJC, Chpakhow 

H .\ 	24. 	Kaku 	rrlr 	do 	-do- 
25. 	B.N..Roy 	 -do- 	MSTLCI SD-I, CWC, i1ipurdur. 

• 2 . . 
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s/shri 

Bas Bhtywan W/C 	 W Khi1asi 	MSTLCI SD-I, CC, A1ipurdUr. 
• M.NfPatOl . 	.-o- 	 -do.- 

8.Markush Tirkey -do-. 	 -do- 
LR.Sahu 	-do- 	 -do- 

j%30 . 1  H.C.L.Kadam 	-do- 

Ik3i. udh L)ev Kurnar 
J!32. i3.S,YatV 

c 	33. Di1.p Das 	-do- 	 NISD, C1C, Jnq. 

J4. K.P. Sahu 	-do- 	 NtIt)-III, CWC, Itanigr. 
T. 3.(.uiuI), 	

1(15, C.C, ChapkhOWe. .)  
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NO. NEIC/2053/VOL.Ifl/2005/3447.67 	 4 GOVERNMENT OF It'Jl)IA 

CENTRAL WATER COMMISSION 
NORTH EASTERN INVESTXGATXON CIRCLE 

Rebekka Villa', Near Bank Point, 
Temple oad, Lower Lachumiere 

ShiUong-793001, Meghakiya 
Phone: (0364) 2220706(0), 2220720 (0), Fax 2506001. 

Doted, the 13" Feb 2006 

OFFICE ORDE.R 

Pursuant to the approval of Chairman, CWC conveyed vide birector (PMCD), CWC, 
New Delhi's letter No.6/23/IW5U/20054MCb dated 12.01.2006, the following ten Work-
charged Khalasis, who have opted for transfer out of North Eastern Investigation Circle and who 
have also given their willingnèssto forego seniority,.are hereby transferred to Planning Circle, 
CWC, Faridabad with immediate effect.in  pUblic intere+. 

Sl.No. Name of Khotasi Present posting Future posting 

1 Shri 	orneswar 	ai - Alipurduar (W.B), 
under NEI-Ifl, Itanagor 

Plannin9Cü'cle, 
CWC, Faridbad 

2 hri N.C. Dos Sang (Arunachal Predesh), 
under NEb-Ifl, Itanagor  

-do- 

3 Shri T.N. Singh -do- -do- 
4 Shri P.C. Prasad -do- -do- 

• 	5 

-- 

Shri J.N. Singh Tuichang.(Mizoranj) 
 under NEID-II Aizawl  

- 

6 Shri Md. Salim Sang (Arunachal Prodesh), 
under NEID-flI, Itanegor 

-do- 

7 Shri NP. Singh -do- 	. 

_________________ 

-do- 
8 5hri Jogdish Singh -do-  -do- 
9 Shri Shivi Pandit Tuichong (Mizoram) 

under NEID-il, Aizawl 
-do- 

10 Shri K.P. Sohu 

- 

NEIb-IlI, Itanogar 
(Arunachal Pradeh)  

-do- 

(P.f.5coft) 
Superintending Engineer 

Copyto-- 

PPS to Chairman, Central Water Commission, Sewa Bhawon, A.K. Purom, New Delhi 
P5 to Member (RM), Central Water Commission, Sewo Bhawan, P.K. Purem New Delhi 
chief Engineer (BBB), Central Water Commission, Shillong with reference to his U.O. 
No.1(17)/2005-98B/505 doted 07.02.2006 
Director (PMCD), CWC, 902(N) SewaBhawan, R.K. Puram, New Delhi 	p 
Superintending Engineer, Planning Circle,.CWC, Faridabod. 
Executive Engineer, NEID-Il, CWC, Aizawl 	

4 
Executive Engineer, NEID-Ill, CWC, Itanagar  
Asstt. Exe. Engineer, NEISD-III, CWC, Aizawl 

i9Asstt. Exe. Engineer, NISb, CWC. Sang 	
( )\\ 10) Assi-f. Engineer, MSTLC Sub-bivn., CWC, Alipurduar 

.,jj 11) Persons concerned 
 // 12) Guard File  
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BEFORE THE CEN1RAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH GUWAHATI 
OANO. 39/2007 

SHRIB. L. P. GUPTA 
APPLICANT 

-VERSUS- 
UNION OF INIDA & OTHERS 

...RESPONDENTS 

IN THE MATFER OF 
Written Statement filed by the respondents 

That the respondent shave received copy of the OA, have gone through the same 

and understood the contentions made thereof: Save and except, the statements 

which are specifically admitted herein below rests, may be treated as total doniai 

The statements, which are not borne on records, are also denied and the applicant 

is put to the strictest proof thereof. 

That the applicant who is working under North- Eastern Investigation Division-

Ill, Itanagar and posted at Nyukcharong Investigation Sub- Division (NISD), 

Jan& Distt- Tawang (Artrnachal Pradcsh) asWork-Sarkar Grade-I had filed the 
OA before the Hon'ble Tribunal seeking relief to cancel his transfer orders to 
Yusum Village, GDS site and give effect to the cancelled order transferring him. 
from ,Lang to Maithon, Distt- Dhanabad (Jharkhand). 

-- 

The North- Eastern Investigation Division-Il, CWC, Itanagar,  is engaged in 
Survey & Investigation (S&I) and preparation of detailed project report of various 

); ky \t-)r  no N rvo~ 
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water resources development project and is having the fol1ow6g sub- Divisions 

under its control. 
Manas-Sankosh-Teesta Link Investigation Sub-Division-I located at Alipur 
(West Bengal). 
Nyukcharong Investigation Sub-Division located at jnag, Distt-Tawang 

(Arunachal Pradesh). 
Kundil Investigation Sub-Division, Chapakhowa, Distt- Tinsukia (Assam)-

Under Closer. 
D)blpahari Investigation Sub-Division located at Maithon in the District Of  

Dhanbad (Jbarkhand). 
The posting of the work-charged staff depends upon the area in which 

the S & I works are being carried out and the quantuznof work involved 
which varies with time. After completion of the works, the work-charges 
staffs are transferred to other places where new works are taken up. 

The North- Eastern investigation Division-ill, itanagar along with other 
two Divisions located at Silchar and Aizawl 7under the administrative 
control of North- Eastern Investigation Circle, Shilkmg headed by 
Superintending Engineer. 

The Supermtending Engineer, North- Eastern Investigation Circle 
(NEIC), Shillong is the cadre controlling authority in respect of Work-
Charged establishment under his jurisdiction, which includes three Divisions 
located at Silchar, Aizawl and Itanagar. Work-Charged staffs were required at 
the newly opened Balpahaii investigation Sub-Division at Maithon, Dhanbad, 
Jharkhand. Accordingly a circular vide No. NEJC!2009IVoi. Vffl1200511 236-
39 dated 09.08.2006 (Annexure-i) was issued by the Supeiintending Engineer, 
Shillong inviting applications amongst the work-charged staffposted at 
various places under the Divisions located at. Silchar, Aizawl and Itanagar, 
who were interested inppgtoBalpahari Investigation Sub-Division at 
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Maithon. Based on the applications received and tnlcing into consideration'-

various factors and exigencies of the work, 15 work-charged stafamongst the 
work charged sta1posted under North-Eastern Investigation Division-ifi w€-
issued vide No. NEID-IllIAdm-51400326 dated 1410.2006 (An.nexure-1l) 

including the  applicant. Besides it few Work-Charged staff w.t also 

transferred from other Iwo Divisions vidc Superintending Engineer, NEIC, 
ShiUong office order No. NEIC/20091V0L1X(37486 dated 

04.12.2006(Amiexure-ffl). The applicant, in response to the above circular did 
hunseif transferred to BISD, Maithon not give an willingness for getting  

• 	Later on after review of the works position and the staff requirement, the 
transfer orders of the applicant was cancelled vide order-dated 09.12.2006 
• (Annexure4V). Later on vide order-dated 29.01 .2007(Amiexuie-V) the 
applicant was transferred to Yusum Village, GDS site as because Yusum 

Village is an important Guage Discharge and siVZbservation site and a senior 

work-charge staff is required to manage the overall affairs of the GDS site. 

The  transfer order dated 14.10.2006 was an itet-Sb-Divisiofl order 
under the jurisdiction of NEID-ill, Itanagar and withIn the administrative 
control of NEJC, Shillong. Thus, the contention of the applicant that it was an 
inter-circle transfer order is totally incorrect and the applicant is trying to twist 
the matter and has tried to mislead the lion'b%e Tribunal, by this act of the 
applicant it can be inferred that he is trying to keep himself away from the 
responsibilities entrusted to him for carrying out Government work. 

The applicant again put up false facts before the Hon'ble Tribunal that 
one Junior Engineer is already working at the site. The Mis that no Junior 

Engineer is posted at Yusum Village site. Out of the two Junior Engineers, 
posted under N1SD, Jang, one is looking after the woks of Junior Engineer 

(HQ) and other is looking after the drilling works. 
• 	The applicant has hidden the fiiL4from the Hon'ble Tribunal that in 

pursuance to order dated 29.01.2007 (Annexure-V), he has already been 

eGt1tC jj.0 
tafla9 
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relieved of his duties with effect from 01 .02.2007 (Annexure-VI) by Assistant 
Executive. Engineer, NISD, Jang with the directions to report for duty to 

Yusum Village GDS site. 
The applicant has never approached any authority of Central Water 

Commission airing his grievances for which this OA has been filed. His 

declaration that he has c pressed his grievances before the resp(rndent No.4 is 
totally false. As such he has not exhausted the remedies available to him. 

In view of the position explained above the applicant has filed the case 

by giving totally false and misleading information to the Hon'ble Court. The 

applicant has never approached any authority of CWC to air his grievance. He 

is trying o shed off the responsibility entrusted to him and is trying to hamper 

the Government work. The apilicant  by filing such a baseless application 
before the Hon'ble tribunal is trying to waste valuable time of the Hon'ble 

Tribunal and on this score alone the OA is liable to be dismissed with cost. 

That with regard to the statement made in paragraph 6(1) to 6(vi) of the OA, the 
respondents state that the details mentioned by the applicant has no relevance 
with the present case. 

That with regard to the statement made in paragraph 6(vii) of the OA, the 
respondents beg to submit that the seniority of work charged staff in Central 
Water Commission is maintained at Circle level. Transfer of work-charged 
officials from one Circle to another Circle is not done (except in very rare case,a 

pending upon the situation and that too in the lowest grades of work charged 
khalasi after foregoing their seniority) as it disturbs the seniority of the work 
charged staff of the Circle, where the work-charged staff is tran,tned.Th 
r -  - 	 --- -- 

Circle under which the applicant is working, has a wide jurisdiction covering 
whole the Northeast;, and North Bengal. Accordingly the work- charged staiTh are 
posted within the jurisdiction of the Circle only. V recently the Damodar 
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Valley comprising the district of Dhanbad and Giridili in Jtiarkhand has been 
added to the jurisdiction of the Circle. The transfer of the Work Charged staffs by 
the department is made depending upon the work requiiement and other'; 
exigencies. All out efforts are made not to disturb the staff during mid-academic 
session. Further the applicant is not putting up with his family at Jang as such; no 

------------------------------- 
disturbance is caused to his school/college going children.' The applicant has been : 
claiming children education allowance for his children admissible as per rule. 

The work charged staffs are required for carrying out works in the field; 
The Hon'ble Tribunal will agree that the arrears where Survey & Investigation--

works dir Water Resources Development are taken up do not have adequate 
infrastructure facility, however the Department makes all out efforts to provide 
the basic minimum requirement to the staff posted in field as per the rules and 

resources available with the Department. 
In view of the above position the request of posting of woik-chrged staff, 

whose home-town is outside the jurisdiction of the Circle cannot be considered. 

That with regard to the statement made in paragraph 6(viii) of the OA, the 
respondents deny the contentions.made therein. The Hon'ble Tribunal direcieJ 
the respondents vide their order-dated 22.04.2002 (Annexure-Vil) in OA No. 
123/2002 to consider the case of Shri B. L. P. Gupta Work Charged Grade-I as 
per law. The Hon'ble Tribunal has allowed two weeks for making a-
representation by Shri B L P Gupta, Work-charged Grade-i before the authoiity 
for narrating his grievances. The authority turned down the representation of Shri 
RL.P. Gupta as the same was received beyond the time penod stipulated by the 
Hon'ble Tribunal. 

That with regard to the statement made in paragraph 6(ix) of the OA, the 
respondents beg to submit that the }Ion'ble Tribunal in the judgmentand!  order 
dated 25.5.2003 (Annexure-VIEl), while dismissing the OA No. 281t2002 had 
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observed nder para 4 that ".. . .fransfer and posting is within he domain of the 
authority. The authority is within its jurisdiction to transfer and post its employee, 

u  

keeping in mInd the administrative convenience and exigencies of service 
Needless to state that the employer is also competent to allay the grievance of the 
employee keeping in mind public interest and the business of administration." 
Based on the representation of Shn B.L.P.Gupta, Wok-charged (irade4 and 

was sympathetically considered of the same by the authority, the applicant  
transferred from China Bridge site to NISD Headquarter at Jang and joined at 

NISD Jang (HQ) on 11.5.2002 (Annexure-IX). 

7) That with regard to the statement made in paragraph 6(x) of the OA, the 

respondents beg to submit that the representation of the applicant seeking transfer 

on ground of illness of his family members and self to any of the offices located 

under the jurisdiction of Chief Engineer, LGBO, Patna in Bihar was forwarded to 
Superintending Engineer, NEID, CWC, Shillong by the Executive Engineer, 
NEID-ifi, Itanagar (Annexure- X). The Superintending Engineer,, NEID, Shillong 

vide his letter No. NELC/20091V01-1112004/769 dated 03.03.2004 (Annexure-XJ1) 

intimated that the Central Water Commission, New Delhi has not acceded to the 

request of the apphcant, WorkCharged Grade4 It was also intimated byth 
Superintending Engineer that in case of the applicant . is interested in getting 

himself transferred to at the proposed S & I work of Twiang project under NE! 

Division No.!!, Aizawl, his case can be considered. But no representation on  this 

account was received from the applicant and he continued to work under NISD, 

CWC, Jang. 

8) That with regard to the statement made in paragraph 6(xi) of the OA, the 

respondents beg to submit that the SuperinteudingEttgtiCet is the cadre 

controlling authority in respect of Work-charged establishment under his 
jurisdiction, which includes three Divisions located at Stichar, Aizawl and 

' j c 
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Itanagar. Work-charged staffs were required at the newly opened Balpahari 

Investigation Sub-Division at Maithon, Dhanbad, Jharkhand. Accordingly a 

circular vide No. NEIC/2009/Vol.Vllh/2005/1236-39 dated 09.8.2006 (Annexure-

I) was issued by the Superintending Engineer, Shillong inviting applications 

amongst the work-charged staff posted at various places under the Divisions 

located at Silchar, Aizawl and Itanagar, who were interested in posting to 

Balpahari investigation Sub-Division at Maithon. Based on the applications 

received and exigencies of the work, 15 work-charged staff amongst the work-
charged staff posted under North-Eastern Investigation Division-if was issued 
vide No. NEID-llh/Adm-5/4003-26 darted 14.10.2006 (Annexure-il) including 

the applicant. Besides it few Work-charged staffs were also transferred from 

other two Divisions vide Superintend Engineer, NEIC, Shillong oftice order No. 
NEIC/2009fVol.IX/2374-86 dated 04.12.2006 (Annexure-ifi). The applicant in 

responses to the above circular did not give any willingness for getting himself 
transferred to BISD, Maithon. Later on after review of the works position and the 

staff requirement, the transfer orders of the applicant was cancelled vide order-
dated 09.12.2007 (Annexure-IV). Depending upon the exigencies of the work the 

applicant vide order dated 29.01 .2007 (Annexure-V) was transferred to Yusum 
Village, GDS site as because Yusum village is an important Gauge Discharge 
and silt observation site and a senior work-charged staff required to manage the 
overall affairs of the GDS site. 

The statement made by the applicant that an inter-circle transfer order was 
made vide order dated 14.10.2006 is not correct. The transfer order was issued by 

the respondents No.4 and was within the jurisdiction of the Division/Circle in 
which the applicant is working. The respondent No.4 is competent to 
transfer/post work-charged staff within the jurisdiction of the Division. 

The Chief Engineer, Brahmaputra and Barak Basin organization, Central 
Water Commission, Shillong vide its offico order dated 29.8.2006 (Annexure-
XII) had conveyed approval for opening of new Sub-Divison at Maithon under 
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the control of NEID-Ill, Itanaga. No order was issued by Chief Engineer, 
Brahniaputra and Barak Basin Organization, CWC, Shillong approving the .  
transfer order dated 14.10.2006 in respect of the work-charged staff 

That with regard to the statement made in paragraph 6(xii) Of the QA, the 

respondents beg to offer no comment. 

That with regard to the statement made in paragraph 6(xiii) of the OA, the 

respondents beg to submit that the applicant has stated that he was stunMind 
surprised on receiving the cancellation order dated 09.12.2006, but then also he 
did not make any representation to give effect to his transfer orders to BISD, 

CWC, Maithon. It is very clear from above that to the applicant it made no 

difference whether he was transferred to .Maithon or retained at NISD, Jang 

Headquarters. It was only after receipt of transfer orders for Yusum village and 

consequently relieving orders dated 01.02.2007 that (where he is avoiding to join 

his duties even after getting relieved) the applicant approached the Hon'ble 

Tribunal. 

That with regard to the statement made in paragraph 6(xiv) of the OA, the 

respondents beg to submit that the applicant has stated that Yusum village GDS 
site is more difficult than China Bridge is not correct. Yusum village site is at an 
elevation of I 540m above mean sea level. The elevation of China Bridge is about 
2230 meters above mean sea level and that of Jang is about 2500 meter above sea 
level. Comfortable Temporary accommodation is available at the GDS site, 
where other work-charged saff posted for the works at Yusum village 01)8 also 
live. The climate at Ynsum village site is more comfortable from health point of 

¶ 	view than China Bridge site or Jang. 

o . 



it 	:1. 	 ;ri1 
CentaL  

1OC1? 

ira9 -ip; 

9 
Thus the contention of the applicant that Yusum village site is more 

difficult than China Bridge site is not correct and the applicant's main moto is to 

avoid joining his duties at Yusum village site by misleading the Hon'ble 

Tribunal. 

12) That with regard to the statement made in paragraph 6(xv) of the OA, the 

respondents beg to submit that as stated under para (8) of this Written Statement 

the respondent No.3 had issued orders for opening of new Sub-Division at 

Maithon for taking up the work of Survey and Investigation of Balhpahar 

Multipurpose Project. The respondents No. 3 issued no transfer order. The 

transfer order dated 14.10.2006 was issued by the respondent No.4. The transfer 

order issued is also not an inter-circle transfer order as the newly created Sub-
Division at Maithon is within the jurisdiction of NEIC, Shillong i.e. the present 
Circle under which the applicant is working. Thus being inter-Sub-Division 
transfer the respondent No. 4 is the competent to issue/ modify transfer order 

within the jurisdiction of NEID-JJl, Itanagar. The contention of the applicant that 

the order dated 09.12.2006 (Annexure-IV) and 29.01.2007 (Annexure-V) are 
punitive in nature with malafidetand not in public interest is false and baseless. 

13) That with regard to the statement made in paragraph 6(xvi) of the 	 the  
file 

respondents beg to submit that the Yusum, Village ODS site is an importanttfor 
carrying out various studies related to development of hydropower on river 
Tawang Chu. Central Water Commission (CWC) is an apex organization of the 

country in the field of water resources project the hydroniet date is provided by 

CWC. To carly out proper and scientific observations at the siteadequate and 
skilled manpower is required. To manage the works at Yusum Village GDS site a 
senior Work-Charged staff was required to be posted. Further all other Work-
Charged stafposted at Yusum Village GDS site is of the post of Work-Charged 

Khalasi (regular/temporary). 
,,0 jr 
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The guidelines to which reference has been made at Annexure-F of the OA is 

factually a proposal framed. by the Inter-Departmental Committee constituted for 
review of norms for work-Charged staff. The above proposal was made by the 
review Committee and was circulated for examination and comments from the 
field offices. The same has till date not been implemented. As per the norms in 
force for Work-Charged staff the duties of Work-Charged Grade-i includes (a) 
To assist Officer-in-charge (Annexure-Xffl). The applicant has stated that at 
present there is a Junior Engineer posted at site. This statement is also not correct 
There is only Junior Engineer posted under NISD, CWC, Sang. One Junior 
Engineer is looking after the works of Junior Engineer (HQ) and one Junior 
Engineer is looking ifter the drilling works. 

Thus the contention of the applicant that the applicant cannot be posted at 

ODS site is totally incorrect, false and misleading. 

That with regard to the statement made in paragraph 6(xii) of the OA, the 
respondents beg to submit that Shri A. N. Pandey Work-charged khalasi 
presently posted at Yusum Village GUS site is in-charge of the GDS site and 
the works at GDS site is being carried out under his supervision. Shri A.N. 
Pandey has been working under N1SD, CWC, Jang since 06.06.2000. Since Shri 
A. N. Pandey should be relieved after joining of the applicant, so that the work at 
the GUS site does not suffer. The applicant will be site-in-charge of the Yusnm 
'Tillage site after release of Shri A..N. Pandey, Work-charged Khalasi. It does not 
mean that the applicant has been equated with a work-charged Khalasi. Further it 
is to state that no endorsement of the order dated 29.01.2007 (Annexure-V) has 
been made to Junior Engineer, NISI) as has been stated in the OANo. 37/2007. 

That with regard to the statement made in paragraph 7 of the OA, the 
respondents beg to submit that the applicant has hidden the fact before the 
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jeGUt' 	PJ. C 

- 44 



r 
L. 

Cen&aj 	
C A 

ff I 	

I 	

. 	r 1OCf?1 4 

 -I 	
CL:.flCh 

TT 

11 

Hon'ble Tribunal that in pursuance of office order dated 29.01.2007, he has 
already been relieved of his duties from NISD, Jang by Assistant Executive 
Engineer, NISD, Jang with the direction to report for duty at Yusum Village ODS 
Site. By hiding this fact the applicant had prayed before the Hon'ble Tribunal not 
give effect of order dated 29.1.2007 (Annexure-V). 

16) That with regard to the statement made in paragraph S of the OA, the 

respondents beg to submit that the applicant have not furnished any record of his 
\ exhausting the departmental remedies available to CWC employees for redressel' 

- 

1, of his grievances. 

The statement of the applicant that he has expressed his grievance before.the 
respondent No. 4 is not correct. As per the records available, no representation on 

the matter has been received from the applicant. The applicant has not availed all 
departmental remedies available. The application is liable to be dismissed with 

cost to the department. 

PRAYER 
In view of the submissions made herein above, the averments made by the 

applicant in the instant OA are devoid of merit and not maintainable under law. It 

is submitted that the applicant is resorting to tactics by giving false statements, 

misrepresentation of facts, misinterpreting the rules thereby wasting the valuable 
time of the Hon'ble Tribunal and is trying to hamper the Government. The 
applicant is in habit filing application before the Hon'ble Tribinal whenever any 
transfer order is issued in his mane. Hence, it is prayed that, this Hon'ble 
Tribunal may be pleased to dismiss the instant OA with cost. 
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VERIFICATION 

I 	 aged 
Oi about 	.. .1.. 	years 	at 	present 	working 	as 

who is one of the respondents and taking steps in this case, being 

duly authorized and competent to sign this verification for all respondents, 

do hereby solemnly affirm and state that the statement made in paragraph 

aretrue 

to my knowledge and beliei those made in paragraph 

being matter of records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. 1 have not suppressed any material 

fct. 

And I sign this verification this —_--th day of 	2007 at 

~J~ 

H  DEPONENT 

Executive Engineer 
NEID - lit, C. W. C 

P.S. No.144, itanagar 
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were favourably disposed of and posted them accordingly 

on receipt or representations from the Workcharged 

Kh-alas-ia. Mr B.C. Pa -t-h-a-)c, leatned Addi.. C:.-G-..S-.-C-., stated 

that on some good gro.und, no d.o.ubt.._su.c.h-. actions were 

taken at the interference of the higher a-uthoriti-ea-. Mr 

1! 
ON 

r 
I, 
	 Ptja 	hni It 	 that 	no illegality, 

discernible in such mo-v-a. 

4. 	Admi.t-te.di.y, t.rans.f.ez and pcstxfl9 is w.Lth±n th:e 

domain of the authority. The authority Is within its 

j:urisd.ic.tion to tran.sf.e.r and post Lt.s e:nip±oy:ee, k:e:ep±ng 

in s-l-nd—t-he- -a-din±n-irst-ra-t-i-ve of 

eer-v-ice. Ned-1esm to s-t-a-t-e that -the empJoy-er is a.La-o 

coinpeLent to allay tire g-ri-ev-a-nc-e of the employee -keep±rg 

ip. m±nd publIc 1at a-nd the - be al 

admnlstratIcn. 	- 

On consideration of the matter as a who.L-e, no 
nt4Is1 	

-? 	- 

.' 	- 'Jty, as such is discernible for interference by 

.------ 	;\ 
- 7 	the\1'bnal. 

\\\1 
application is accordingly dismissed 	The 

dismissal of the application, hoe-v-er, s-hall not preclude 

appflcant from making representation before the 

authority for consideration of his case for posting him 

in some other suitable place. If such representations are 

pre&ent-ed to tire appr-cpr-iate athor±ty by time applicant, 

the concerned authority in that event shall be duty bound - 

II 	to c:ons±dex the represent:at:ion 	j:us-t.ly and faJx-iy arnd 

a-ppr-e-c -i-a-t-i-ve'l-y respond to such appeal wi-th c:omi-se.rat:ion. 

VRL)iE- Cicr-' 	vlcz:cHR1RThN 

- 	fff•, ,)  

--------. 
E I 7 f:iri, 

	

G-umie*uii- 	1'.Y 	K 
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Central Water CognmigjiOh1 

2 	- Nyulccharonq thu Inv • Sub-. Div is ion, 
Jane Dlstt:TaWafl 

Dated: 2_ -/'7/ 

• 	 To 

• 	 Th-e 	 I 
North Esterfl 1nv0 	viio- N:c)—IIL;  
C-eita-1 Wate'r-  Cc±5O-;  
it a-nag-ar (A-. P.) 

5ub 	Sbm2-as]--° of jOtniTfl r-eoort ôf s1 r B.L. 
thjpta W/S Gr-1, 

• 	 Refi 	Nm/AW-vO'—.J6Tt3334-4l dt. 1,9.2004 

• 	Sir, 

Enclos-e-d please fl-nd KexeWit:h the joining 
report of shri B.L.P.Gupta, w/s Gr—I as he has -already 
joined in the NISD CVC 'Jan n_8QQ4 after telephonic 
discussion wthWFön dt. 0,8.2004 underSifled instru-
cted him to report in the ubth.vision office,JTTg -for 
shifting - df his had quart-r from GDS sit-c CWC -china 
ffrise to 	 This ±5: f- I your kind in -oxati.on 
pase 

- ,.1 	
y--fatb'fufly 

VJ 

&s aho' 	 50- IMP  

A 4vt 	\-A-Z i: 	i 

I 	
t-i i-f' i- 	I 

1 
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, vt 

To 
I; 

Th A 	tent 	4 n-r 
Nukch-ronç,Chu__nv. Stib_D±v1j 
Centrj Wa-t-er -  Cornm1:ssjon Ja 	s:w 	 A.P ...) ( 	 : 

Sub: Submission of Joining report on shifting 
of head quarter from GDS site Qlfla Bridge to NISD,CC, Jang.i.e. own cost of own 
interest. 

51±, 

I am submitting herith the Joining 
reoort to..dy i.e. on 11.08.2004 (F.N,) in the sub-. Div isbn of fi ce at Ja ng.. 

Thj-s is subm&tted f or y.ouz kin.d ioatj and ncsary ac±±on p, 

'-S 

tfltELXy 

• 	 (.Bip 4... P. GUPTA ) 
WS.th!I e  

NIT-czn, 	(Ae!d 

,-1 
V .,' 
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Q&LEaNMENT OF INDIA 

nPi 

CENTRAL WATER COMMISSION 

'01 	1 P1—III. 31l If 

N E INV.ESEIQAII0N DIVISiON—Ill, 1lANM.Att 

ii! 	.1i—i25/2u2/ 2O 	- 	
?t 

3F'T 	L 

.. 

frt1 -793014 	rlZ1)l 

Sub: 	
lterCirciCt1mlSr: OA No.281/2002 filed by Shri B,L.P. Gupta, 

W/C Work 

Sarlar Gr.1 V/s Union of India and others 
- impiementti_ofOrdPnss by 

flou'bieCAT ort-25/472003 , 

c:. 
in conduuatiO of this oi1iee:ie.0.... - NE!D_iiiJMffi_125 	 '. /i828-' dated 

Ii .62003 on the:abovc cited -subject_tual to state That in -reSpoflSC of orderpnssed by die 

Hon'bic CM on2514/2.OQ3 inalbrcSaiLl OA, Shri B . L . P. Gupta, W/C Works Saikar (Jii has 

submitted a representation dated 11.6.2003 forhis posting at a suitable place coiwcflicnt for 
his health and medical treatment. A copy of his representation dated 11.6.2003 is enclosed 

herewith for your ready rcfomcnce and perusal please. 

2. 	Shri II.L.P. Gupta, W/C Won; Saikar Gi.l was transferred front MSTLCISD-1, 

CWC, Alipurduar (WB) to Nyukcharoflg mv. Sub Divn, CWC, Jang with other persons vide 

this office order no. NI 1l1iJAdrn-5/i4S2 dated 28320.03 on public interest and joined 

his duty uiid:r NISI), Jangmi 11.5.2002. 1 Ic has tiled the case in the l-lon'blc CAT, Guwaliati 

Bench under OA No.123/02 (MP No.63/02) sought relief for stay of transfer oider on the 

ground of illness c4 1 family members, self etc. The I-lon'ble CAT, Guwahati Bench has 

delivered judgemncnt in OA No.123/02 oil 22.4.02 with direction to petitioner to make a 

rcprcsentatOl1 or appeal before tIte autliumity imarmating his grievances within two week Ii mu 

the date of 
judgemenl. Petitioner hasii.ed to make representation wiihin stipulated period. 

I:luwcver, his reqticst lrr m otlilication oiti;ansfct order dt. .28.3.2002 has been considered 

sympathetically and because oIachuinisti.ative exigencies and woi.ks requirement at site under 

NISD, CWC, Jang his request could -not - bc accesied to.and officialconcemed was informed 

accordingly. ShriGupta has again made arepresentat
iomrdated21S2002 for his retention-at 

Alipurduar (W13) 
or:cons idcredhisT  nestiriraflsfr/P0s .lnm..at any CWC office which 

j 1.oeal.cil in Bihar.. ln.this connectionthis officeletter -nO. NElD-Jil/AdTl2S" 200212993-95 

dated 21 .63:02JnayCe 	ø.  
ARerioining duly under NISD, Jang. Shri G u.p.ta.hassUbfl1iitcd a ieptescflthiofl fur 

hispostingifl NISD, iangon.gn . 
d that be isa ch odchear atcnL. His rcprcsefltatioflwas 

lonvaided IC; Cbck i1ice vidc this 
ohlice letter no. NEU)Ill/WC11'1 35/693 doled 

2111.2002. Reply is still awaited. 

')t) I' () llux144. (huiiiptI.liflOt"l9l Ill (Mmid  



ubscqUC0ttY Shri Uupta 	
6Ied a case in th°°' 	

CT GuWfl1  

281/02 and 5ghtl1tlta 
	transfer0 	

ted 28.3 .2002IUflY 

1iot be gi' 	
and that the same_maYo 	

or mod15ed_r0th tci 
WCI 

the Trhuflm b pleased 	
rar.t. TheH0fl'0te CAT, Gowaati_" dismissed the 

applicatiO0 	
a cdate'325 4.2003 

The on
'bIe CAT, GWahati Bench has Fhe! madCth1e obse a000 that the 

dism1e 	avpiiU00, 
however,5jttOt precdt 5pp1t40mmmP 

befOte lhC authedtY for considC°° his.eaSe for postiflg1mso 
If such repreSent5005 are presented to the apprOPte authotutY by the 

apptCa0t. the 

conce1nt0 	

eVetit shall_bc d0 bond to considet repres tattoO 
ju5tY 

respond tosuch.aPP I_with 
cuflSi(1 

in view of the above, it is stated that his requC5 has been 
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syIIu 	

for ostig in other_sites withtti sdtctton of this 
DiViS10 but at 

his retet For 
posti lig  LS0fl 
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exigenCS and rcq0 	
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Wu UiSlMi B.L.P. 
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CWC, IuzafltPUI (BihaT) 
0ndc LGB DivithOfl, 	C, P 	

or any ornees Of 

CWC which is located in Bibar or und. 
Luc0W 

DiviSion vide his ppli° dated 

16.10.2002 (copy enclosed). 1lis application alontvith 
	

tu you 'id tIti 

0fce letter no. 	
iWMm° 	

dated 21.11.2002 and 

	

foarded to the Director, BMCD, CWC, 
	

eW Delhi vide your letter 

NlCI2053ICas0O 	
dated 

2 	
3 . 12.2002 	 . 

to view of the above tc1S and CWC O. BI2020I2I2003E 	
cit I 5 Jan 2003 

it is requested that reprcsCl on of Shri Gupta may be thken up with CWC(1(lL5) for his 

interCu1 transfer out of the Noah Easteffi 
mv Circle Ot 

i2 , 4 ° 9 :- 
a Cic. 
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Phone : (0364) 2521049 
I 	. 

Nb. 	/2uo9/v0r-rr/2a4f 
GovernmentofIfldia 

Cerntrãi Water Cputuii&sfOii 
NhEasterfliflv.-Ci 

"jo-udr n&ion"Noas-hi1flag, 
Shi-Ihmg- 7931314. 	

flate,3 3  T_2004 

IILLONG 

To 	j te.Exeo.iveEngifleeT 
Ni-EasternL1w. fliNoIi1, 
Centrai W.ater--Commiss1O n 
itanaar. 

Sub:- 	Tr.:r ofSiB. k P. Git Wok SaLk4 

Reference is invited to your office letter No. NE[DIWAdm-125I2002/305 dated 30-
01-2004 regarding transfer of Shri B.L. P. Gupta, Work Sarkar -1. 

On going through his application addressed to you which was received by this 
offlc . your letter No. NE1DIII/Ath..125/200212042A4 dated 04-07-2003 it is observed that 

Shri B. L. P. Gupta, Work Sarkar -I has requested for his posting at a place other then or similar to 
his present place but the same was not acceded to within the jurisdiction of your Division owing to 
administrative exigencies- and requirement of works. . 

In this connection this is to inform youihat his transfer g.pp 	naioflg-:th others 
which was forwarded to-the Director, 1Jç4CD, CWC, New Delhi during Dec. 2002 have not been 

- considered and afl the app1iations were:recived back-from .RMCD. 

However keeping in mind -the present circumstances of the abov-e:case it is informed 
CW 

that ShnB.. L. P. Gtip won sai 	 - 	...- 
Aiawl for theLpmp ... :S&I wurk ofTwlang Pwjct-whi.ch is likely to be eztiu-td.. to NEID-il. 
CWC, Aizawi within 2-3 

If,  Shri B. L. P. Gupta, Work Sarkar4 is interested for his trunsfcrto 	-aboe 

\ p op dPmjentimder- 	. - 	NE-1DA1ir future 	ithisofEce-may 	 aecoidiiigiy-for 

' 	\ 

-I! 
-- 

2 J I
4

IlI¼ 

4 
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Mzhk 
Government of India 
- 	 . 

Central Water Commission 
+r c i4i 

•Oftce-oftheChief-Engjneer 
q uq 	'T 	ic'i 

Organizatn. 

trjo •i 
- 	 7 . •_• 

No.2:(4)/2o10B.b/34J2 r--2-7 	 Dated: 29 f 	'v6 

- I ~_ 12  

theadmjnjstrajv.econtrolof North Eastern livesxiga..j _DiM.ision NoJJJ, CWC, Uanagat has been functioning at 
Chapakhowa for the Survey & Investigation works of Kundil Irrigation Project. 

Damdar Vafley Corpriratin—has now erttrusted the -dep.i. work of Sur-vey & 
!nesti.gation and r.eparatio.nofIypF- -o.tl.aipahari Projecl(Jharkand) to CWC vide letter no. ( 	I7i4iiiiQi.,,. 	 ic 

Sthdwjrj 	
likely to be compJej 

it is proposed.by Suermtending Engineer, NE1C vide his letter no.N:ElC/ DB/ W-2T3/ 1386 
dated 18.8.2006 to shift the Kundil Investigation.Sub_Djvjsion, Champakhowa to Maithon in 
iharkand for undertaking the work of Survey & Investigation and preparation of DPR for 
Balpahari Dam Project in the Giridih/ Dhanbád District of Jharkhand. 

In exercise of the powers available to him vide CWC office order No.4/ 3/ 86-
O&M&WS dated 06.05.I.987(published in the powers available to CWC Officers vide 
publication No 41/8), approval of the Chief Engi.neer(B&BfiO), CWC. Shil.long, on behalf 
ot the Chairman. CWC. CWC, New Delhi. is hereby conveyed for shifting of the 
headq uarters of Kundil Investigation Sub-Division from Chapakhowa (Dist.Tinsu kia, 
Assam) to Maithon (Dist.Dhanbacl, Jharkhand) and re-christened as Balpahari 
Investigation Sub-Division, CWC, Maithon for undertaking the work of Survey & 
Invesiiaation and prepaition of DPR for B.aipahati flani Project in the Giridih/ Dbanbad 
Districi of Tharkhand. .desi. work entrusted to CWC by Darnodar Valley Corporation. 
Maithon on or after-receipt of 1st installment from DVC. 

(V 	 A) 	tg 
SUPERINTENDING ENGINEER( C) (To.p' lee 

,) 	 1. 	PPStoChiii.CWCNi Delhi 
2. 
1. 	Setii:. CWC, New-Delhi 
4.

. D -(A-J,) CWC, New Deith 

0. 	Pa&AcCO1OffTCWCN.De 
- 	 A.ccount OThcer(Bi 	tsectjon) Cl C New Delhi 

............... 	 !'J4( 	U. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : GUWAHATI 

Qz 

39/2007 

BLP Gupta 

Applicant 
-Vs- 

Union of India & others. 

Respondenth 

In the matter of :- 

A rejoinder by the applicant against 

the W.S. filed by the respondents. 

1, Sri Bhagwan Lal Prasad Gupta, Work Sarkar, Grade-I, 

working at Jung, Arunachal Pradesh, under CWC, the applicant in 

the OA 39/2007 do hereby solemnly affirm and state as 
follows: - 

That a copy of the written statements filed by respondents 

has been served on m(.,  through my counsel and I hivc 

gone through the same, understood the contents therein. 

That I deny the correctness and legality of the statements 

in the W.S. and I filed this rejoinder. 

That at the outset, the deponent begs to draw the attention 

of the 1-lon'ble Tribunal to the additional affidavit filed by 

the 	u)plicinl, wherefrom it, will lie evident t.li;l 	(he 

(Jo,ud ....... 
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respondenS have treated the applicant on their own whims 

and in order to punish him for his non -cooperation in the 
misdeeds committed by the respondent No.3. 

4) That with regard to the satements made in paragraph 2 of 

the W.S., the deponent states that he has filed the O.A. for 

implementation of the order. dated 14 - 10-2006 whereby 
he along with 14 others were transferred to Balpaharj 
Investigation Sub -Division, Maithan. The order is quoted 
below. 

"in pursuance to Chief Engineer, Brahmaputra and 

r3ai:ak Basin Organisation, CWC, Shillong Office order 
No.2(4)/2006-BB13/342_27 Dt. 29 -03-2006 vide which 
approval for shifting of the HQR. Of Kundil Investigation 
Sub -Division, CWC, from Chapakhowa, Dist. -Tjnsukja 
(Assam) to Maithan, Dist. -Dhanbad, Jharkharid and 
renamed as Balpaharj Investigation Sub -Division for 

undertaking the works of survey and investigation of 

Balpahari Dam Project was conveyed, the following W/C 

staff working under North Eastern Investigation Division-

3, Itanagar, are hereby transferred to l3alpah-iri J)am 

Project under l3alpahari Investigation Sub-Division, 

Maithan with immediate effect in public interest". 

The deponent denies the contention in the instant 

para that he did not apply for his transfer to Maithan in 

response to SE/NEIC, Shillong Office order dated 09-08-

2006. The applicant has been pressing for his transfer 

since 1987 and the last fll)pliCatiQn WflS lt (1. 1 -O7-2OI)1. 

IN 

Conid ... .... 
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A copy of the application is annexed 
here with and marked as Ann exure -L 

Similar applications for transfer were forwarded by 

the respondent No.3 on 04 - 12-1998 and 07-04-2004. 

copies of such forwarding letters are 
annexed here with and marked as 
Ann exure -11 & III respectively. 

• 5) That the deponent further begs to state that the plea 

advance by the respondent that 15 persons were 

transferred to Balpahari Investigatibn Sub-Division on 

their application for such transfer, Nowhere in the order 

dated 14-10-2006 it has been mentioned as such and it 

has also not been stated that the applicant's transfer was 

cancelled for non submission of application. It is an after 

thought of the respondent. The deponent craves 

indulgence of the Hon'ble Tribunal to call for the entire 

records relating to the transfer of the work charge staff to 

Balpahari Investigation Sub-Division. So for release of the 

applicant is concerned, the •deponent states that his 

transfer to Yusum village, GDS site, the order dated 29-

01-2007 was issued at Itanagar by the respondent No.4, 

which was served on the applicant at about 6.30 P.M. on 

31-01-2007 and it was stated that the applicant was 

relieved from duties w.e.f. 01-02-2007 leaving no scope 

• for any representation before the authority. The action 

therefore was intentional in order to prevent the applicant 

from raising any objection to his transfer. Now the 

respondent No.4 is harping on the same string that the 

I ) l)Ii(lflI 	(lid 	lot 	Ii:ll<'ooy l(IWo:;!oI;,Ijooi. 

Conid 
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That with regard to the statements made in paragraph 8 of 

the W.S., the deponent states and contends that many 

things have been said to justify the cancellation of the 

transfer order dated 14-10-2006, but nothing plausible 

reason has been attri6ted as to why out of 15 staff 

transferred, the applicant was pulled out and his transfer 

order was cancelled. Not only that, 	 'after the 

cancellatibn of the transfer of the applicant made \Tide 

order dated 14 - 10-2006, he was re-transferred to GDS 

site at Yusurn 'village. Now the respondent No.4 has 

pleaded that the applicant having released on 01-02-2007, 

the order passed by the I-Ion'ble Tribunal on 14-02-2007 

was out misrepresentation of the fact by the app! ican!. 

which is absolutely incorrect. The order' dated 14-02-

2007 does not indicate that there was any 

misrepresentation of faét with regard to the release of the 

applicant. The Hon'ble Tribunal was prima fàcie satisfied 

and has allowed the applicant to work at Jung, wherefrom 

he was transferred. The Hon'ble Tribunal has not stated 

anything in the order about the transfer of the applicant to 

Yusum village. The action of the respondent No.4 is 
malalide, motivated and with the sole Ol)jCCtiVC of s(,iidirig 

the applicant to place where there is no work for the post, 

the applicant is holding. The Hon'ble Tribunal is required 

to see the virus. 

That with regard to the statements made in paragraph 10 

of the W.S., the deponent states that, he was stunt on 

receiving the cancellai;ion order as because he was singled 

Coind ... .... 
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out from the batch of 15 staff. There was no reasoh 

whatsoever and now the respondent No.4 is blowing hot 

	

and cold. It is absolutely 	baseless to say that the 

applicant has filed the O.A. to avoid joining at Yusum 

village. Even assuming but not admitting , there was a 

transfer order to Yusum village issued on 29-01-2007, by 

the respondent No.4 at Itanagar. How could that order 

served on the applicant at his residence after the office 

hours which also contains the release order. The action of 

the respondent No.4 is pre-designed and motivated to 

compel the applicantto move on transfer to Yusum village. 

There was no time allowed for joining. 

That with regard to the statements made in para 11 of the 

W.S. the deponent reiterates his contention made in para 6 

(XIV) of the O.A. 

That with regard to the statements made in para 12 of the 

W.S. the deponent asserts that his transfer to Yusurn 

village after cancellation of the transfer to BISD is a 

punishment transfer. The respondents are harassing the 

applicant in many ways and the present transfer is also an 

example of such harassment. The applicant craves 

indulgence of the Honbie Tribunal to annex some 

documents which will illustrate such fill action of the 

respondent towards the applicant. The guidelines referred 

to by the app! i Ca ut still hold Lhe fi eld 
jttc 	-v4 fk4 	e-i 	fr o' 

That with regard to the statements made in para 14 of the 

	

VV.S., I1C deioneuit, s1.atcs that Lh 	nI)I)Ii(;ant has b'ui S(fll 

Conid....... 
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to relieve Sri A.N. Pandey,, a W/C Khalâsi. The applicant i 

in the dark as to what works were allotted to Sri Pandey, a 

w/c Khalasi. The applicant simply understands that the 

post of Work Sarkar, Grade-I and the post of Work 

Charge Khalasi are d?ferent and the two cannot be 

intermingled. 

That with regard to the statements made in para 15 of the 

W.S., the deponent asserts that he has not hidden any 

fact/facts before the Hon'ble Tribunal. There are certain 

iufes and procedure with regard to transfer of an 

employee whosoever he might be. There is no instance 

that the transfer order can he served beyond the office 

hours together with the relieve order. The respondent 

No.4 has stated that the applicant has been sent to relieve 

Sri A.N. Pandey, w/c khalasi at Yusurn village. The 

respondent No.4 has not stated who has relieve the 

applicant at Jung. The applicant was released unilaterally. 

That with regard to the statements made.in para 16 of the 

W.., Ll'ic deponci it slaLs that exhausting dcpjrtmcnLal 

remedies is a matter for consideration, by the Hon'hle 

Tribunal. Even then that itself will not debar the applicant 

from seeking legal remedies to illegal action of the 

authority. The applicant protested verbally against the 

order complained, but there was none to hear him. 

.4 

('ani ....... 1,ui/huim 
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YRIFICATION 

E, Sri I31-1 1  Gupta, the applicant in O.A. 39/2007 do hereby 
verify that the statements made above in pal-a I toll are true 

to my knowledge and belief. 

And I sign this verification on this 	day of November, 
2007 at Guwahatj. 

DEPONENT 
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To 	

- 

\ 	 . 

1 	 The Suoérint\endif\ Encineer, 
/ 	 N&rth Easteri In\ \. circle, 

.Cñtra1 ate. Commission, 
ftJir.MnsinNogshi11iafl9 
Shi\llor1 \\ (Mea laa)  

l\ 	(\Tho 

$ub: 	Prayer for transf er f ;. B.L.P.Gupta, Work Sarkar 
Grade—I, fom NISD,C\C,Jaflg (A.P.) to Jharkhand 
state or ay place irthe state of Bihar. 

Rof: 1. flQ.NEIc/20?/v0i\/03/4390_92 dated 0312-2004 

2. Nq.EITIII/AdWi— /1439.41 dated 29.12.2003. 

With. reference to\the above, I am piacin this 
77- 

pr; yer of willinfleS\ for ransfer to Jharkhand state 
or ny Ølace in the state pf Bihar, in the Central water 
CoT nISSiOn .ffic. 	\ 

As I hav\ joined in seice on 2407-1973,in the 
Ctra1 Water Con*issiOfl, SLrce the joining I have been 
working in the co*ners of hilly state's with my posting 
in the thorny junçleshere\t1here are no Road communications 
No medical faciIi\ieS othing was there for human life 
bu compelled to wbrked in sch of the place' s for which. 
my health condit job is \being very peculier, Several Doctor' s 
advised n sevea1\Occa\SSiOfled of my illness to avoid my 	; 
stiy indamp & claLdy 4imate due to measure of advers 
effect of life. In \this\ connection submitted many prayers, 
for cosideriflg my ransfer out of hilly weather damp & 
cloudy clmate instd of that Ihave posted in cold 	: 

- weather adsroL f4ls p.ace i.e. in Jang ub-DiviSiOfl. 

.(Arunachal P-ra\h) \As I\ha/ have worked and working in 
- such of hilly state' \s lilçe Sikkim,Manipur,MiZ0ram,TniPu1, 
Naa 1 and,ASsam,M\eqha1aYa and ArunaChal Pradesh Only. 

c3rcum$ancdS . tae to compelled to expressed 
--my cornpel s onsrd foFwhch submitting this prayer in 

proforma 	 for your kind perusal and 
syinpathetical cosideatiO of transfer from out of 
North Eastern Reiiont on huaniteriafl grounds olease. 

\\ 

Yours faithfully, 

( B. L. P. GUPTA ) 
Work Sarkar Grade—I, 

Gauge & Discharge &Silt Ob serVatiOfl.S*t;; 
CWC, China Bridge.  

Unde 

Nyukcharong Chu I nv.SUb_DlViSb0fl, = 

- 
 h) 'CWC,Jang (ArunaChl PradeS 	•- 



	

RAI 	
FORt-NORtH

ERCISIN( bPTIoJ FOR 

	

TRAJ'1SFE 	FROM 	EASTRJJ REGIO10 JHA 	 DAT \  

R&ference:_ 
NO:NIc/2oob/i..iii/031439092 dated 03.-122003 of the D 

SuPerih ' en A nq Engineer,. NEIC,CWc, (Meghalaya) 	 ,jii0  

NEIIII/Adm_54434l dated 29-.12..2003 of the c 	eEnierNh Eastern Inv. Di I sion 

i •  Narn . 
Desjnatj n. 	Wok Sarkar Grade_I, 	. 
Date of brth 0601_19540 
Date of s oeranuat ion 	: 0661_2014, 
Date of i.i•ning 
in CWC, in\ sexvie 

I 	\ 	:\24-07\1973. 
We3ther PI t.Quasj...pm t. ,rI or temporary . 	: 	Pezmaneht, 

7 -j 	De,claredI ome T-Own 	 chhajan Gonu ior 

Harishanker 
V:... TUF*(I 

I 	 \ 	Ditt:Muzaffarpur (Rihar) Pir 	Co3e: 
S. Place of Uesent 

844127, 	. 

postin  
and since heri poted 	: \ Gaue & Discharge & Silt Observati on  \ sit, CIC, China 	ride (under Nyukcharnq Chu mv. SubDjvjsjon \CWC,g Distt:Tawang (runacta1. 

1$iflce\ 	—05.2002, 	 (A.P.)  

9.Detajl5 of 
..servlce. 	. Previous oos\in\q in 	ince aopointment 1brief\ in Govt. 

Si. No. 	Post I 
held. 	 Pla., c7 	~ i p 	Od o 	 Remarks. 

From 	To 
J. 	brk Sarkr Gm—I Lower 

.Lagyap 	&E.ett.\ 
Hyde].. 	I)ivij, iSkki. 24 07_73 	25O7_8j. 	m 
Project1  

c. - inioul/ 
 

WC 
- 

RanpulSjkkjm 
(Sikkim) 	\, 

2 • 	—do... *ipajbajkh Tiajmu'kh 	.. 

Iflv.Djvr), 	In\. 	site 
NO_II,\CW,at Tipi.. 
Ipphai/ 	\ 	muh 
Manipur, 	. Maripur 

and 
D1Vfl. 
office 	.1 e 
at 

\Manjpur 	()-08-81 	0-04...82 l'I.E.Region 

(Cnd. on Pae_2) 

........... 
---- 	 4- 	- 	 1 



/ 	 — 

-  
3- 'rk Sar: jr Gr-.i. Tiaiukh\ Tip\  imukh 

mv. Divn. Inv, site 
No-I,CWC, \ atTipairnukh 
Silch4r \ Manhour, 	11.05.82 21,01.87 .N.E,Reoo 

4 0 	-do- 	Norh E'aséin Guqe& 
Inv.\Divh,No_\ 	Discharge 
II,CWC,Aiziw. site,C:1C, 
(Mizoath) 	

() 02-02-.87 25-12-.•87 N.E.Région 

4, 	-do-. 	 -do-. 	\ Gau.e & 
And uiii 	Discha•r 
CWC, Sil\char\ si.te,CWC, Kanhmun 

- 	 (M1zm) 29-12-.87 	12,09,89 N.E.}Leglor 

6. 	-do- 	North Estern \Gauqe & 
- 	 mv, Di,n,N\I, \Disèh'arqe 

Sitj,CW, 
ikhu 

Tamlu 
Na9a1and) 15-09.89 05-12-91 N.E.RjJ 

7 	— do. 	do- 	\ NEISD..II, 07-12-91 25-1295 N.E.Reo 
C$C,Silchar 

8, 	-do- 	NEIC,CVC, 	NEçD..I,C!vC, 
Shillong 	Si]char,but 
(Mghalaya) 	Wozked in 

Cir]ie, 
offe at 
Shii\ion. 09-01-96 17-07-97 NE.Region 

90 	— do- 	MSTLCI SD, CW, 	\ Sub-  Divn. 
IPrdu\ 

 ~ Ufipurduar 07-08-.97 20.,04-2002 'Nest 
NEIDiI,CyC, \. 	\(West Benqal) 	 enqa1 
It an a r( A. P.)\  

10. 	-do.. 	Nyukcharon Chj. Gauqe & 
my, Sub-D.vn, \ 	D.schare & 
CWC,Janq(urider 	S.it Obs. • 	NED..III,c'Nc 	\ 	Site,CWC, 
Itanaar (n.P.)\ Chjna 	

U-O5_.2002 till Cont- 	T rdqe 	
inuing N.E.Reg j o  

100 0pted p1 ce for Tranfe 
as per coice 	. Burlu Gandak SUbDiV±SjO,CWC 

st:Muzaffarpur(jhar) 
2.\ Anyffice's of CWC, which is located 

8iar. 
- 	 3. Jharkhand state. 

(Contd. on pag.3) 

I 
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ason for otig1ns\fer \ : 	Poor health due to boinq the 
\heart patient 

2. My wife health.cOfldjt13 is being very Peculier;lau g  to chronjcai desease and sh suffered from 

	

I 	 1<idney troub1e 
\3* As no body tOIok after to 

SChOO &Colleqe going Chidren, their 
educational carfeer badly eff,cted, for lack of prpe care & attentjô 

\ 	\ as desired by children. 

17- 
Sin9ture of aopljcaht. 

\Desition. Work 	rkar Grad I, 
& silt Ob. 

Place: Gauge & ltscharge 	
Present Place of site,  

CWC,Chjna Bridge. 	Ootinq under : NID,CWCJan 
Which subDivn, 	Ditt:Tawan (A.P.) 

Date: 14-07-2004 	I 

H 
: 

	

i 	H 

\\• 	\ 	H, 
\\ 	\ 	

\ 

H 	H 
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• 	 Government of India 	• 

fr •• 	
cent;al Water 'Comnission, 	. 

North Eatern mv.' vision No4IL, 	 fl - ?B.NO,144:Ittaqr .7;1111 

N0;NEIDIII/Adm.5/Voi—Xv;/4o23..2 	dat 	. Y.O 2CO2 

• 	 S 	
\ 	

& tLJjkft.. 

The $iperintending Engin, North astin mv. 
• Circle, CWCiillong intimated vide his lottec N 

dated 4/10/2002 that a' 
rvjew of work chare' 5tff strenqth has been uridertakn 

.byC. • 

The. Wochared stf I who want to be tran5forred IV.

to other.  rQgio (i.e. outsids the N.E.Reion) 5.ri GWC 
may:Ssubmit through prapr channel their applications A4 

• addressed to perintendin Engineer s  NEIC,CWC,ii11ong 
for consideration by 	 2002 

14i.ndi verlsi3fl Will fo4ow. 

Sa/ 
S • 

	 ( D0KfIWAi ). • 
S 	 S 	

\ 

Copy t t 	

\ 	

\\ 

The isstt. k., Enne, N1C,CWC, 	ii'crn 

2. • 	The 15$\t. 	Argi\ne'ar 

3 0 	The 4siit. •kgkreez\,: 	 CISD_1pNISQ/KI, , , 
• 

4. 	Jr. Engi ieer, \HQ)/r 	I\ 
Accounts Branc4\. 	\ 

6. 	Notice Sord,, 



To 1 
The wperiutending E4inee: 1  
North Eastern Mnv. CLrcle, 
Central Mk1er Cbrtuission, 

illong (Meghalaya) 

( 1rough Proper thar 

Transfer\appl$cation of B.L.P. 
Graé..I.\ 

Ref: 1. 

29 	NEID6II/5)YolXV/4623._28-"' 

4th reeónce 	h\ 	aibove cited \to t 
willing td go on.Trnsfer to pUrhi Gandak S 
Central Water 	mièior 	Di.s±. M.izaffarpu 
(Bihar) or any off'ie's of CC, which is lo 
state of Biharto I ouil

l 
 of' 	he North Eastern I 

For whch I\ám sibmitting this ny 
for applicat1orin profotaa a 	enclosed 	s ym 

consideraton on humnite±ian ;rounds ple i 

I 
Yours f 

\ 
/24 

( 
Ila rk Sari 

Nyukcharong C 
• 	

• 	 cWC,Jang 
\UriderNorth,S 

NOIII,t 

A x DU 

l) 

~ul pta 	Work Sarkar.,: 

fated 04.102002. T. 
I.. 

a'ted 10 • 10 .Z02..  

Letters 	Iam -  

it..1ivision, 
.1' 

.atd in the 
!qion. 

ansfer "rayer 
athetical  

I: 

Uthfu].]y, 

A 
161 7) 

. GJPTA ) 
ar Grade4, 
ü mv. 	Sibb ivisiori;1 

sternInv. Divion. 
Itanagar (A.P.) 

1' 

4 

1. .t.I 



IN 

Name I 	 ; B.L.P. GUPTA Desi nato 	 \: Work Sarka: Gri}jj4. 1te of bi'*h 	 06.01,1954, 
Ile Dote  of SUPaflUiO 	06,0102014 

Deci. red Home Tcwn 	\ 	.: V.1iageg (thajaru 	 : 
PoO.ihajan Hai$hanker 

Tukjt 
stta1izaffaxpu (Bihar) 6 0 	ac of p sent pstirg 	\H 	. and ince when p8*ed \ z NyukchaL",flg Ow 11v0 sub-I)jvj6j0 CWCeJang /Gaucje 	;!)isthaz'ge & Sil (servajj site,cWC,thjna bridge. ii\.05.2002 	 - 

L Data 	 eo 	ostjn 	ooQjnj 	in ovt. rvj çe. No,Po t held 	ffje 	\1.visiofl 

To 
Work Sarkar Gr..I, L!w: L.ayap 	

& IT PrO\eCt,CWC, 	 -207.j973 25.O7,j97--. Ranipul \\ 	
' 11 	 I e (SLkim) \ 	Ranloul 	.. 	 -i-- (Stkkiin) 

20 	 Tipajukh \ 	,. mv. 	£paEflUjfl 26 	 1982 L08.1981 	30.04.. w' 	\ 	 flVs &L Vfl • 
11 	NGPI I ,CWC 

Imphal 
30 	udo. 	Tipjmukh iJJO.5.1982 2.Q1.1987 mv. 

NON1I  
Silcha 

40 	..dc 	 Easteri North 	H 
02.b2.1987 29.i2,j97-. cvc,shi lo:g \ 	e 

II 	

!: 

CVC, At Zaw]. 
Mizoraw 

	

54 	•.do. 	 NEICCWC,\ 	 , ng 
North Eastern 
In L.i2.19e7 *g.2S.12,1 
CWC;Silchar 	 .1.:.. 

	

60 	ftdc '.do... \ 	\ 	 CNC 
Ong 

01 • 1 	i72.x9 

	

7. 	+ 	ter 
07.08.1997 Till 

flUing. . 
.......................................... 

A.P,) _____- 	
-- T ----- 8 ..Qpted p••ace forTransfer  \ fi 

as per hoic 	I \g 1, . B.urbi Gandak Sub. 	ision,cwr, 	. I 	\ 	 under Patna - I II 	\ Lowe Ganga Basin,tvjsj3 CWC,Patna 3iha r. 	 . . . 
2.\ny ofuic&s of C 	whi ch is locatej \ln Bihaz'. 

 3, 1.ucknow 
\ 	II 

.-.. 	!: 



• 	 - 

l j  
.. For pdor health due to being 

the chr•nic heart patient:. 
2. My wif suffering from 

'Kidney' trouble& other chronic 
disee. 

3. No bodfto look after to the 
sthooly•oing childrenand tboi 

educatibadly effected due. to •• 
lack oftlroper-care & attention 
as desiówd  by children. 

• 

p1ace: 
T" 	 Signature fajplicnt. 	/r/89  7_< Designation*orksarkdr Gr.I. 

Nyukcharor ,u Thv.Sub-rjivn, 
CWC,Jang.Un4rNorthaastrn T V  -•. 
mv. Z*vison No411,cWC, 

\ 	Itinagar(..;:p.) 

14. 1  

	

lII4_V 	 V 

\ 	\ 

V.  

\ 

\ 
H 	 . 

\ 	\ 
Ti  

• 	 ';.' 

	

'.1 	 . 

	

4 	 • 	V 	 - 



itb' :apect$1 ly \ it i bouht the. o11cwL'j f fts bth,r your. kird rtotL.. f&r taki n.ecessay ctir  fok I wcatkatjn this tt 	t1dr witab1 	rv cUz t :vQid th 	uuPti!on\ by áth\.13 p1c. 
ThZt Sir 	ri Suijr 

CH 	hc 	 d/h 	e;l c1i 	his pr:' 1 
biut1 	a h  

xam 	, ~ i~hop 	 and Wrjt 
of th 	t1ai8by hi\by hi own hmd 'iti3 	ch t 

	

	ii aid'thuh imt Wy h 	 GvL 11i1 tha ntu± 

That i ~ , 	\Gitn 	Junior 
At& bu"L\ h cdL 	h izT 	&fl tb bo ut1 

11, 
* 

~'w UxeicutivioE 
rth 1 st 

C•,\ 
t';r  

cø4tim n 
ikbr ~ , Jurthx 

*V ion Ci 

' 	 L- 

ci' 
yukchon C1u £v 

war u1sttl of 	mch1 

Ittax -sir, bri. 41 c.0Lshz JLmjcr 	irer hs ctd hts T.T,j bi anJ 1uga dreB i n  

	

s 1 	she has riot brouht any 
be a\her with

o:f4* 
 ot V,X.Pto si1j btj but 

	

h 	iei ftill 	 lie has not brourt his bevirIng  kit-.cb 	te$a1s,  he uinj çt Met ross bd 	0. 11c vj-v thi 	of çSDCC (3üst uhe hats not bru pn 

That si 	Gtypsy 
 

	

shri 	 Junibr \r 	his proaI. 
1Urv1in !Ø 	 th 	1d vthij 

	

s. 
r/dity r' hut, 1 	3 f iuti1jj 	the Govt vfrLd 	hit 

T4t 

ZA 

ini3r 
t 	tv1 	ii 

(vt. Gypsy No$197 arij ci4 
TePur aind T ezpuj to 

That sir, I\:: ve, 
ruh t wft bout hi$ ,fo. 
but 1 rry tQ wxtó tht 
Aiaxa Divislon of 
Some rdiI iotjs 0  

i 	L1) i 	 •:: 

XQ vJ 	 up U. cuwi. Y 
of Tta 

y t)e by Dug thi ir aio faU4t 

ry .eritfui1y e  tittflJ it that h! &n kthd of i11ja1 thi rigswi1abt He 	P1ayi 	Lii 	i ia the  

	

fxi'm hv cave here 	it kiv frc 

- -- 	 1- 

11 



\\ 

H.. 
everally t) 	

/ -b 	 fo his 	 rest anä i y 	us1 	be4 vry a zy and  r iti h. t4kjn\ àtttuc of 	flt he a1 ir y trinftj of 	su 	vj3jh. becus.e X % hii dtn tb 	of.( ,C tz J, _______ 	 he yi: that b 	cnvind\  t tb. xwtv 	3rth iiastrn nv. 1tvsi 	 (A.P.) 	ing f th:t$ 	t. 	bi\ 

\ 	'fcut f1hf. \\ 

\ 	 )- k 	kr 

\- 	Jzastt:Twan  

& tion Ct4 Wtht 	 b,k.L iit1 \LOWe La TOOi (Meha1iya) •fo. knd ir orgtjon atd itLiaz nece•sry - actt 
2, 	Th 	 bth stx 	C1d Ctr1 	ioRbka Vi11e 	brfl pirr ThtØ }badj 	 MUi 	)t &;kLy. 	- f~ k d Inutc&t'ii:j  aAd 

ut  U Cji 
!1h,1)1 kLd ccy 	p1,c 

iL tr ki .1 0  Cr'j 	t.L 

j4• f at1t1 

(Z. 	PGJiJ) 

Nkj u 
- ----------

L 	 tisttTiang ( 
IL  

- 	

- 

\\\\ 	 - 
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1 
;'EID-II /WC/PF- 	\ 	 - 

The upAr.ntndtng Engner, 
North eastern In. Ciràle, 	 S  

• 	Cen tral Wa te 	Comm is si on, 	•••.. 	 •••-•-••. -• 
Shlllong-14 Megh1aya). 

•sub z 	Forwarding of repesenttionof Sh.E.L.P Gupta 
w/s Gr.I 	\r 

Th re-spreenttion\dtP 30.10.98 submItted by 
Sari B. .P. Gupta, W/.GrI priently 	idng in MSTLCISD..I 
CC,Aii urduar which 

lor
s  sElf ecplrnatory is bent herewith 

alongwi h copy meant 	Chairnan C1C,Tew Delhi and  stcretazTy, 
of Wa te -  Resdurce, Ne\w Delhi for further nece9ary 

,9 

Your8 faithfu13y, 
, , 
	 I  

•5..F- 	 J I 	\ 	 ( A..G. Majumdar ) 
FxcutiveEnirieez- 

"4 	jto the Asstt.Eng.nfer, 	 rdUa 
No. MSLCID...I/-II/98/379 dt. 30.10,98, 

/ 

/(A. /4Riumdar 



GO1ERMñ 

CENTRAL WA 

N E1NVISTIGA 

.rj311t.–ffl/tft. -1 3 8 / t4- 

- ____ 
ENT OF INDIA 

TI 3il-i'1i 
ER COMMISSION' 

1vI—IH 
kriON DIVISION—Ill 

3tWt 3If14cdI, 
Tarrz i0f 3c(UJ 	 \ 

t5Tt 
• .,1d-fl 	*TT, 	tIS1IcI, 

9Tuur-793014 (uc1) 

EdUI 	 I 

d-1c.l, 	 \ 	, 
r cTci 	. 3.V T.T-3/)Ud1-5/47577 1aG1C 1 0.02.2004 

dRdd- 	 1bI 	 ckIe1IGi 	 I 3- c4U 

3Tt-3T, rr 	 5T fII 	2\5.2 .2004 5T 31c7 w 31Tt 	31TT 

Cl)II 	 zi 	cc1 fr 	iirr 	\ 

:- 
(t 	i 'iicul) 
3TI1TZ4 3fi 	i i 

1.Zf6M-U5 3T1-IGdi, GCt)i)l 3Ui\ 3V–Tr, 	 3II, 	UT I 
') ri n - c iruz— 1 

I (TI 79TZW 3184T9T, 

I)I 3juj  zq–olsc'I, ccfl4 

3{cat(UI 3tf—d1ej, cC 	rr 3-ii, 	r) 

qhff 4W-144, f9 	I1 4 k-7911111(31IIt1cl 	P0 B8x-I44, Chimpu, Itanagar-791 111 (Arunachal Pradesh) 
- Gram : Centwater, 1tangar, Telefdx: 036022935I0, ic/c': 0360-2203412, email: exencwc@sancharnet.in  

1'. 



	
I 	

\ 	 : 
	

Larn:SENECS1IILLONG 	 Phone (0364)252104 
id's Fax ::(o364)252133 

	

S 	 o. Nl:V 2001,'voi.v1/2004 /1 	s' V 	 \ 	(. overn1nent of India 
Centnt'at.rCommjssjon 

Enkrji Iiiv. Circle 
"Ja\mar Mansion" Nmchiflwng 

• 	 S  

Shi.11ong- 793014. 

To, 	
1 	 Dad, the 4&2-004  

The Underecretry (EttXll) 
Central Wa.r Coçimisson 	 -. 

• 	 Room N6.3121 
 

Sewa-'l3hawtn  

	

New Dc!hi-66 	
0 

Sub — 	1nter-cirde t ixi fcr\ofW/C ctff.  

\-
Sh., 

Enclo3ed\ptctsc find herewith t.he Lransfer application of the fol1owing Wor- Chargect officials working iider this Ciic p or inter-circle translr for ltvour of your iniormalio • 	and necessary action, please.\. 

S/No. I 	Name & i)esijrL-nio11 \ 	Pesent place of poslin j- 	Nauie.oI the-off icc/place 
A. 	 at 	s. r. c. 	w/j 	

•. 	NISr), GVC, Jrtg, undcr Aiiy si 

	

• 	 NEJ1)-JjJ 	CWC, CWC, CoiI4e. 

-. 	02. 	Sh.gdh 	 L)S Observatiozi Site, 1-IOC, ( -WC 	L)ehrdun 1  • 	
\ CW, Murga 8ricgc Vanaras. 

- 	 \ tinder NED-1TJ, CvvC, 
\J!jr (Ap) 

03 	Sit N. P. Suun, Kb. 	\ 	NI5D, C'vVC, Jtin, uiiticr HOC, CWC, Putma • 0 	
\;•. 	NF1:J)-flT, 	S CWC, 	• 

S 	 .. S-...55__. .o_._ 	..._.. •-- 04 	Sh T. N Singh, Kh1 	\ / 
	

N1Sl) CWC Jung under HOC, CWC, Putna 

	

I 	
• 	ElI.)-Jri, 	CWC, 

• 	
. 	05. 	Sb. M. M. Pate! \Kh 	•. 	

NISTLCI 	Süb-Djn., i) I-Aahanadi Divn. CWc 

	

A1ipurdur (W.13) Burla, (Orissi), 	- • 	
UCC NU )411, CWC, ii) Wtin Cini Dvn. CWC, • 	S 	• 	

••. 	
S 	

\<p1tr(Al)  Ntt , )ur.  
0 	 I 	.._1:•s-' 	,.• •., 	.• 	-- 	0 	 0 	0.0 

	

S' 	
\' S • 	±nc1: A above. - 	LJ) 	4o:; 	S 	• 

	

• 5 	 — 	
(C 1' S 

/1r7h 	
Sup(rm[ndrngflfnneor 

Copy to 	 lixecutive Jngineer NHU 111 LWC, Itanagar wiLh reference to his kletter 
No NID llh/\Adm5/Vo1\y/ib 29 dated 0711 2003 & cvc n No 44,Q bi dated  42 

	

29112003 	

-H 
• 	

A 	

• 

S 	 \• 	\ 	 - 

• 	
• 	\ S 	 S 	• 5 	0 	5 	- 	-• •S00 



1' 

/ 

/ 	 Govt. of ini 
~\ ID_\IIIC c, Itaar .  

u 	ID-I1i14fl-5A 	O J 	 nrte 

Copy foiw -Ud\for nforint.iofl O 
 

1. The Asst .jnçiher, SD/i'1STLCI SD-I/CWC, Janq/Alipurdu8r. 


